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’every highly technical, chemical In
dustry such as calcium carbide is 
•owned by a jute manufacturing mill. 
Apart from this, I would like to men
tion one thing. The other day, I con
fronted the hon. Minister of Food and 
Agriculture with a specific question 
for which he gave an answer which 
confounds me now. In the last report 
<tf the Tariff Commission it was said 
tnat for an economic production of 
•calcium carbide, a fertiliser known as 
calcium cynamide was necessary. 1 
would ask the hon. Minister what Is 
fiie result of the researches made in 
the Indian Institute of Agricultural 

vss th. tftr? tiSnsi iJiw* "atewiv 
the use of calcium cynamide as a 
fertiliser. The hon. Minister warned 
the peasants not to use it. He said if 
was dangerous to say that it should bt 
wed. It is said that our peasants 
-have not acquired that standard of 
education regarding fertilisers and 
calcium cynamide. Now, I want to 
ask the other question of the hon. 
Minister who knows everything about 
it. If he wants to have the chemical 
industry, what exactly is the program
me for the manufacture of polyvinyl 
chloride, vinyl acetate, acetylene, 
butanel, etc’  Calcium carbide must 
necessarily be produced if we want to 
develop our plastic industry, and so 
what help do they give to the existing 
units? There is a unit in Kerala. The 
report of the Tariff Commission says 
that in relation to this unit and the 
unit at Calcutta, the locational advan
tage of a factory in Kerala is such 
that because of the cheapness of 
electricity alone, the production of the 
capacity of 10,000 tons unit in Kerala 
will have a clean profit of Rs. ft lakhs, 
the production being through the use 
of electro-thermal heating of lime with 
a carbonaceous material. That is the 
process, and that process is not diff
erent in Calcutta from that of Kerala 
But Kerala's electricity is so cheap 
that we can have a saving of Rs. 8 
lakhs on 10,000 tons of the material, 
■fiut I understand that although this 
is a protected industry, and though 

*ihey have given all assurances, even

tpe mere request to have a bigger 
capital sanctioned has not been favou
rably considered. If the factory has 
t̂ > be installed, it can only be a pub
lic limited concern. The paid-up
capital is Rs. 7} lakhs. The Govern
ment have accepted a scheme which 
wrill cost Rs. 45 lakhs, and they asked 
f,Dr a capital sanction of Rs. 60 i*kh» 

Rs. 60 lakhs. Therefore, I want to 
submit that it is not enough to say 
tpat this industry is protected.

I have something more to say. Can 
j  continue tomorrow? '

Mr. Chairman: He can continue 
+ime_.

jC hrs.
DISCUSSION RE. EMPLOYMENT OF 
jjETIRED OFFICIALS IN PRIVATE 

COMPANIES
The Minister of Railways (Shri 

jagjivan Ram): Mr Chairman, before 
tfie House proceeds with the discus
sion on this issue, as a sequel to 
questions and answers given in reply 

Starred question No 405, I feel it 
yrould be better if I clarify the posi
tion in advance in regard to the ex- 
^hairman, so that the discussion may 
ye based on a full knowledge of the 
facts

I would request the House to recall 
tJie statement made by my predeces
sor, Shri Lai Bahadur Shastri, on the 
j4th September, 1954, when he had 
snnounced some important changes in 
tfie constitution of the Railway Board, 
^rhich were to take effect from 1st 
October, 1954.

This officer’s tenure in the Railway 
jjoard was consequently not renewed 
gfter the 30th September, 1954 and he, 
therefore, relinquished the charge of 
-tfie office of the Chairman of the Rail
way Board on that date which was 
yearly a year before he was due to 
superannuate. From 1st October, 19M 
j>e proceeded on leave and thereafter 
yras not connected with the working 
i f  the Railway Board or any railway
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administration in India. Had he not 
*one on leave, he would have reverted 
*9 4he General Manager of a Zonal 
Railway.

While he was on leave, a call came 
from the Ceylon Government request
ing that his services may be placed at 
their disposal under the Colombo 
Plan. This was agreed to and he was 
recalled and demited to Ceylon to 
advise them regarding improvements 
in their railway working and organi
sation During his deputation, he drew 
the salary of a General Manager and 
not that of a Member of the Ra.l*vay 
Board

He completed his assignment in 
Ceylon and again proceeded on leave 
from 28th April, 19SS While on leave 
he addressed on 3rd May, 1955. a letter 
to the then Chairman, Railway Board 
anij I think it would interest the House 
if I read out extracts from this letter

“I mentioned to the Railway 
Minister, and also to you that I 
intended to work outside the pub
lic sector for a few years in con
nection with increasing the pace of 
industrialisation m the country 
I have also informed the Prime 
Minister and some other Ministers 
of this intention and have reason 
to believe that they approve of iny 
plans Also, under the rules ap
plicable to me, I am entitled to 
idop* this course after retiring 
from Government Service Por 
my own guidance, however, T 
have fixed the following criteria 
in respect of my future employ
ment*—

(a) I would not accept a post for 
which suitable Indian vounger 
than me was available

(b) My future work must help 
m creating more gamful em
ployment for Indians

(■c) My activities must be directed 
towards increasing the pro
ductivity at engineering in
dustries

which I had not had direct 
dealings in my official capa
city while on the Railway 
Board

(e) If possible, I should replace 
a high level non-Indian na
tional in an industrial orga
nisation

After examining requests to join them 
from half a dozen reputable organi
sations, I have decided to accept an 
offer from Messrs Bird & Co to join 
their Board of Directors in August, 
1955

I have not, of course, at <my time 
during my official service had any offi
cial dealings with this firm and my 
choice is mainly influenced by the 
five factors referred to above ”

This letter on receipt, was put up 
to the Railway Minister who asked 
the Chairman Railway Board to con- 
\<v his approval to the ex-Cnairman

I should now like to refer to the 
historical background of tne Saknga- 
lighat and Mamhanghat handling con
tract The House may be aware that 
Sakngalighat and Mamhanghat are 
the two river mg transhipment ponts 
on the right and the left banks of the 
river Ganga, the formei being under 
the charge of the Eastern Railway and 
the latter under the North-East Fron
tier Railway The handling contracts 
for these transhipment points were 
given by the respective Railway Ad
ministrations under separate agree
ments to Messrs Ballabhdas Aggarwal 
The contract at Sakngalighat was 
given to them with effect from 1st 
August, 1949 and that at Mamhanghat 
with effect from 15th August, 1947, 
and were originally valid to* three 
vears and five years respectively

Consequent on the construction of 
the Assam Rail Link and the dilPcuJ- 
ties which arose in regard to traiM* 
port of goods through Pakistan, & |
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8akrigalighat*Man&iarighai route as- 
Maned special importance and the 
traffic grew tremendously The con
tracts to Messrs Ballabbdas Aggarwal 
were extended by the respective 
Railway Administrations from time to 
time and suitable adjustments were 
made in the handling charges after 
negotiations with the contractor Knee 
these contracts had continued for a 
fairly long time, it was felt that the 
market might be tested by inviting 
open tenders from 1st April, 1954, but 
on further consideration this action 
was deferred for the tune being 
Finally, the then Deputy Minister 
decided on 20th April 2954 that the 
old contracts which had been in vogue 
lot a very long time should be ter
minated and that the marke' should 
be tested towards the end ol 1955 by 
the Issue of a joint tender notice bv 
the two Railways so as to appoint a 
single contractor for these points 
Accordingly six months’ notices of 
termination were served on Messrs 
Ballabhdas Aggarwal in September 
1955 and tender notices were issued on 
21st January, 1956 and the tender' 
opended on 2nd March 1956

I hope this information will be help
ful to the House for discussion

Shri A C. Guha (Barasat) Before 
initiating the discussion, I may just 
point out that whatever information 
the hon Railway Minister has been 
pleased to place before the House 
npw should have been circulated to 
us earlier, so that we might have pre
pared our points based on the infor
mation contained m the statement 
made just now Anyhow, that is a 
thing of the past

&r, I raise a -discussion on the policy 
of Government with regard to ex- 
Chairman and other ex-Members of 
Uk Railway Board, as also retired 
high officials of Government, seeking 
employment in companies which have 
fegtenaive dealings and ccntracfs with

Gonvoftte*

the Ministries, in particular with H*e> 
ranee to the employment in M/s.
& Co , of an ex-chairman of the *eU» 
way Board from the date of his retire
ment Here abft), 1 would like to omb- 
Uon that when 1 gave the notice, X 
did not put in my notice any q u q c of 
any particular individual or at a q ;  
particular firm My intention is not 
to discuss a particular case or the 
appointment of any particular indivi
dual But my intention was to «?*■- 
cuss the general policy of the Govern
ment and its implementation

I know there is a general policy 
that officials on retirement at least for 
two or three years should not join any 
private service without the permission 
of the Government of India We 
consider what is the implication of this 
rule It is apprehended naturally 
that officers in different Ministries 
have to deal with so many private 
firms in their capacity as officials of 
the Government They might have 
to dispense some patronage, they 
might have given some contracts— 
and their subsequent appointment on 
retirement may not be influenced by 
any consideration of what the officers 
might have done at the time they 
were employed m the Government 
The intention ot this rule is to main
tain the integrity of the services Mid 
to keep the services beyond any doubt 
or suspicion, so that the public may 
have full confidence m the integrity 
of the services But what is it * «*  
has been happening now’

In the note which the Railway Min
istry has given, I think they have men
tioned oniy about four or five oases 
But the Speaker directed that all the 
cases should be jgivcn Qne har‘ 
Member suggested from this side 
all cases starting Irma the appoint
ment of Mr Bakhle should be given. 
But the Speaker intervened and said 
that a list should be supplied from a 
date even earlier than the appoint
ment of Mr Bakhle. of those who b a n  
taken private employment after retire-
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•merit from Govemmeirt departments 
All those lists should have 'been sup
plied. -Even front the Railway side 

,4m1 lift that has been supplied is not 
'*stMuttive. I know of several other 
taws of high railway officials on retire
ment having been appointed in private 
firms. But their names have not been 
published in this list.

Shri Jagjivan V o s : We haw i •
information.

Shri A. C. Gnha: As I have stated.
1 am not interested in any particular 
-cbse. So, I do not like to mention 
those names I am concerned with 
‘the general policy of the Government 
and the implementation of that policy 
If the hon Railway Minister se 
desires, 1 can give those names in 
private

Shri Jagjivan Ram: 1 do not mean 
m private Once a railway oflflcia1 
retires, we do not know his where
abouts We have no information a1 
all That is wh> 1 said we have no 
information

Shri Snrendranath Dwivedy: Then 
it is better to give it in public

Shri C. &. Pattabhi Raman (Kum- 
bakonam) T take it that what the 
•hon Minister said applies only to 
people who come under the provident 
fund rules and not under the pension 
vutes

Shri A. C. Gnha: Again, there i' 
some confusion on that point On 
<6th August. 1957 during the question 
time there was some heated debate 
over a similar matter. Then also seve
ral hon Members rose and a number 
of supplementary were put—I think 
near about 20 or something like that,— 
*and the Speaker had to intervene to 
■stop the Members from putting more 
Supplementary questions on that par
ticular issue on 6th August 1957. I 
■also had to put some supplementaryes 

that day, and in reply to certain 
jjupplementanes of mine the Railway 
Minister stated

"1 have no information at pre-
'Mnt I shall lodk into the matter."

Companies
I think this is an assurance to Parlia
ment I do not know whether the 
Railway Minister has implemented 
this, assurance. The Minister of Parlia
mentary Affairs should look into 
matter and see that any assurance 
given to Parliament is properly imple
mented

Shri Jagjivan Ram: What was the 
assurance’

Shri A. C. Golta; On that day the 
Railway Minister stated: (Interrup
tions) I thmk I should be allowed 
to speak Now you are simply taking 
any time On that day. the Railway
Minister stated

“3 am not quite sure. But when 
they join a private firm they have 
to take permission, I think from 
the Railway Board, during the 
leave preparatory to retirement."

But on the other day 1st December, 
the Railway Minister said that no 
such permission under the existing 
rules was necessary

Shri Jagjivan Ram: Again I will 
clarify that I said that permission 
was necessary during the period the 
officer is on leave preparatory to 
retirement, and I say that is correct

Shri A. C. Gnha: Yes, permission
for joining a private firm is neces
sary But on 1st December of this 
year the hon Minister has stated that 
under the existing rules the members 
of the Railway Board, being not under 
the pension rules, are not required to 
take any permission from the Govern
ment for appointment in any private 
firm

Shri Jagjivan Ram: Here again, I 
said after retirement no permission is 
necessary. But during the period 
they are on leave preparatory to 
retirement permission is necessary

Shri A. C. Gnha: Then, we have 
not got any list from other Ministries. 
There may be similar cases in oiher 
Ministries also. There was a detttatbd 
in the House on that 'day, on tit
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December this year, that the full lut 
should be submitted I think Shri 
Feroze Gandhi made some demand 
like that But we have not got lists 
from other Ministries. So, we can
not say anything about them

Shri Braj Raj Singh (Firozabad) 
We have got it from Commerce and 
Industry Ministry.

Shri Feme Gandhi (Rai Bareli) 
Shn C C Desai has joined the Birlas 
But no information has been given

Shri A. C. Goha: I think for the 
benefit of the House other Ministries 
also should have supplied the list of 
retired officials who have joined pri
vate firms, so that there might be a 
fuller and more useful debate in this 
matter As I have stated, I am not 
concerned with any particular appoint
ment I am only concerned with the 
general policy and the implementa
tion of that policy If the Govern
ment has formulated any policy, it is 
expected that that policy will be fully 
implemented in spirit But what do 
we find’

It ib really regrettable that on a 
previous occasion the then Railway 
Minister rather extolled and congratu
lated the retired official and congra
tulated the private firm which 
appointed him just on the next day 
after his retirement Such congratu
lations from the Minister in charge of 
the Department will serve as an 
encouragement for the private firms 
to recruit officers when they are 
already in service and to negotiate 
with them and also will act as an 
encouragement for the officials to try 
to secure some other job after retire
ment in firms with which they might 
have dealt with m their official capa
cities I wish such congratulations 
from the hon Minister was not forth
coming on an occasion like that

Another regrettable feature is this 
According to the note that has been 
given to us, in practically all the 
cases these officials jomed the private 
firms almost the next day after retire
ment This shows that while they

Companies

were in service they were negotiating 
with those private firms. I think sty 
hon friend, Shri Tyagi raised the 
question whether it is permissible 
under the Government Servants' Con
duct Rules for an official already ia 
employment under the Government to 
negotiate for employment in private 
companies Even for seeking better 
employment in other Government 
departments an official has to go 
through the proper channel with the 
permission of the department concern
ed But in all these cases it seems 
these officials were given free scope 
to negotiate with private firms while 
they were holding responsible posts 
in the raj’ways

1 do not like to mention much about 
the particular handling contract. But 
yet I should say one thing. It has 
been said by the Railway Minister 
that the tender of Messrs Bird & Com
pany was the lowest tender and so it 
was accepted But I am sorry this is 
not the correct position I have got 
here a copy of an affidavit filed by 
one Shri Anand Mohan—I think he is 
the Chief Commercial Superintendent 
of the Eastern Railway —in the Cal- 
(utta High Court There it is stated

“Subsequently monthly mone> 
value of the tenders were calcul
ated on the basis of traffic figures 
shown in the tender papers and 
were found to be as follows*

Messrs Ballabhadas Agrawal
Rs 55,973-6-9

M essrs Bird & Co L>td
Rs 57 858-2-0

Messrs Eshwardas & Sons
Rs 58,041-8-0

Sn Debi Prosad Tulsian
Rs 59,704-15-0

H C De and G K Agrawalla
Rs 61,815-2-0'^

So, even according to this affidavit 
filed by the Chief Commercial Super
intendent, Eastern Railway, Bird 4  
Co’s tender was the second lowest It 
was not the lowest tender.
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There is one thing in the form of 

calling for tenders. There are some 
items in which the traffic is very 
heavy or in case of supply of articles 
some articles to be supplied are rather 
heavy, but there are certain items in 
which the supply or traffic would be 
negligible or nil. Here there is one 
Item, No. 14, in which the traffic was 
shown to be nil. There Bird & Co., 
played the trick. They put their ten
der lowest. For the last few years 
there was no traffic under this item 
No. 14 and the traffic was shown as 
nil also in the Railway Board’s papers. 
Bird & Co. put a very low figure for 
that. So calculating on that basis, 
their tender might have appeared to 
be lower, but in reality their tender 
was not lower if we considered this 
item No. 14 in which there would not 
be any traffic and so no payment 
would have to be made on that 
account. That is the trick which is 
sometimes played by the departments 
and also by the tenderers. Through 
that trick the tender of Bird & Co. 
might have appeared to be the lowest 
but in reality it was not the lowest as 
shown by the affidavit filed by the 
Chief Commercial Superintendent of 
Eastern Railway.

There is another thing. Both the 
Eastern Railway and the North East
ern Railway agreed to acccpt the ten
der of the other firm. I feel somewhat 
embarrassed to plead the case of 
another firm. In fact, when I gave 
notice, I did not know which was the 
firm interested or which were the 
firms who submitted tenders. 1 had 
nothing to do with it. But when cer
tain things came to my notice, 1 
thought it better that I should place 
them before the House. I am not 
pleading for any particular firm. The 
other tender was accepted by both the 
Railways and the Tender Committee 
of the two Railways also recommend
ed the acceptance of the tender 
of the other firm and not 
of Bird & Co. But, suddenly one 
gentleman, Shri Kalyanaraman, Direc
tor (Traffic) of the Railway Board 
accepted this tender without assign
ing any reason and also without hav
ing the concurrence of the Department

concerned of the two Railways or of the 
Railway Board. I am afraid no finan
cial concurrence was procured lor 
the acceptance of this tender and just 
one gentleman of the Railway Board 
accepted this tender without assigning 
any reason.

The hon. Railway Minister has just 
now stated that this other firm which 
had this handling contract before Bird 
& Co., had been doing this job without 
proper tender and without the Rail
way Board having sounded the mar
ket. But why was this notice served 
only four days before the retirement 
of that gentleman. Shri Badhwar? 
Only four days before his retirement 
this notice was served on the existing 
contractor. To terminate their con
tract, six months’ notice was neces
sary. This date is also somewhat 
intriguing.

As I have stated I do not like to 
mention any particular firm or any 
particular officer.

Mr, Chairman: None should he 
mentioned.

Shri A. C. Gnha:. I am not inter
ested in that, but I shall like to men
tion some other things. When a policy 
has been enunciated, it is expected 
that the policy will be respected in 
spirit and not in letter. When it has 
been laid down that any officer after 
retirement should not seek employ
ment in any private firm without the 
permission of the Government, it is 
expccted that the Government will 
not issue permission without proper 
scrutiny. At the same time, it is also 
expected that when officers are 
in employment they are not to be 
under any obligation of any private 
firm in some other way. The officer 
may not be appointed after retire
ment, but his son or his daughter or 
his wife may be appointed in a high 
salaried post, almost sinecure post, 
which would put him under soma 
obligation of that private firm. There 
have been several cases like thi« in 
the Government of India. I expect 
the ton. Home Minister will make •
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proper enquiry into this as to how 
many of the daughters, sons, wives 
and other near relatives of high offi
cials of the Government of India have 
been employed by different private 
firms in high salaried posts, which can 
be called almost sinecure posts, such 
as consultants and the like

Shri Braj Raj Singh: Will you 
include Ministers in it?

Shri Snrendmnatti Dwivedy (Ken- 
drapara)' Officials should include 
Ministers

Shri Ferose Gandhi: Son-in-law
also

Shri A. C. Guha: I have mentioned 
near relatives These cases also go 
contrary to the spirit of 
the rule which ha» been enunciated 
and I expect that there would be a 
proper enquiry into all these things 
It has been laid down. I think, that 
officers should dolose their private 
fortunes and the private funds that 
they have accumulated

Shri Jaipal Singh- M inisters a lso

Shri A C. Guha. Yes If there are 
Mich cast**, theip should be some 
enquiry

Shri Surendranath Dwivedy: There 
must bo some rule about it

Shri A. C. Guha: If this has gone 
into the highest level of administra
tion, surely their should be some 
enquuy When a responsible hon 
Member like Shri Jaipal Singh and 
others have been suggesting that, I 
think, the hon Home Minister may 
initiate an enquiry into such cases 
also

I have nothing more to say I only 
wish that that rule may be respected 
not in letter but m spirit and permis
sion should not be given lightly 
Without a proper enquiry no permis
sion should be given. If the members 
of the Railway Board or those who

are on the provident fund scheme, aqa 
not covered by this. rule. 1 think tHâ  
rule should be extended to cover siu$ 
cases also

Mr Chairman: This is a discussion
for 2J hours

Shri Feroce Gandhi: It is too much „ 
Two hours will be enough

Shri C. D. Pknde: Two hours will4 
he enough

Mr Chairman: It is for 2k hours.
Half-an-hour is gone. Two hours 
lemain 1 would first like to know as 
to how much time will the hon Minis
ter take

Shri Ferose Gandhi: The hon Home 
Minister will be replying to it

Shri C. D. Pande: I think, six o’clock 
should be the limit

Shri Jagjivan Ram. I will not take
long

Mr. Chairman: In the meantime I 
have got as manv as nine names on 
the list, apart fiom others who will 
be thinking of speaking

Shri Keshava (Bangalore Citv) 
There arc 23 names on the list

Mr. Chairman: I think ten minutes 
foi each speaker will do

Shri Joachim Alva (Kanara). 
Preference may be given to people who 
<isked questions on the last occasion

Shri Ferose Gandhi: May I know
why the hon Home Minister is going 
to reply to it’

Shri Jagjivan Ram: I am going to 
reply to it He may intervene if 
necessary

Shri Tanganuuii (Madurai) Sir. 
this discussion arose as a result of the 
reply given by the hon Deputy 
Minister of Railways on the 1st Dec
ember, 1958, m that that the policy
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of the Government with respect to 
*x-Chairmen and other members of 

'the Railway Board as also the retired 
Ugh officials of the Government seek* 
mg employment m companies enjoy- 
fetg Government patronage be taken 
into consideration.

I would like to say that soon after 
this discussion was raised, m the “Per
sona!” column (Page 6) of The 
Statesman of December 13, 1958, an 
advertisement appeared It read

“Ex-Indian Foreign Service 
Official, Economist, sound know
ledge of International Trade, 
market suiveys., company law, 
travelled abroad, secretarial ex
perience, effective Government 
contacts seeks change ”

This kind of an advertisement is now 
being legally allowed There are 
several advertisements like this, but I 
would only mention this to give as a 
sample We were* given a list of four 
Railway Board Members and also six 
members from the Commerce and 
Industry Ministry I shall come to 
them later

Vigil a w e e k ly  which is published 
m Calcutta, in Volume IX No 44, 
dated December 6, 1958, had some
thing to say about this This is what 
it says

“This matter raises an important 
question of policy which, however 
not restricted to the re-employ
ment of retired railway officials 
It touches off many broader 
aspects Not only officials of the 
Railways but those in other Minis
tries also handle transactions 
involving lacs of rupees”

It continues to say
“It has been found that many of 

such persons frequently accepted 
post-retirement employment with 
private firms As a matter of fact, 
a leading political weekly had 
sometime ago listed the names of 
high-ranking Government servants

Companies 
and their sons who had bttn 
employed in ptifca posts in private 
firms The Government sanrkM 
Conduct Regulations sequire the 
previous permission of the Gov
ernment when Government sah- 
vants or their sons desire to taka 
up such employment”

■fhis is being adopted strictly only in 
the case of officials in the lowest rung, 
fhe Weekly which is referred to in 
this, I believe, is the New Age of 22nd 
June, 1958 I will come to this On 
ĵ age 2, it gives a list of nearly nine 
persons, sons and sons-in-law Of tike 
{Secretary General, External Affairs or 
IC S officers, etc I won’t read the 
/tames 1 would only refer to Chat 
particular issue of the New Age of 
?2nd June 1998 page 2 It dearly 
£ive* the names of the officers, sons 
*nd sons-in-law, and where they are 
employed It also gw*s a list of 
certain retired IC S  officers who are 
iiow employed in those companies 
enjoying the patronage of the Govern* 
jnent of India I would mention cer
tain names because it is published

Shn A D Gorwala who is employed 
in the Bombay Dyeing, Shri N Dande- 
]car who is now m the Associated 
Cement Co Having been a servant of 
the Government, after retirement, he 
writes a series of articles in the Forum 
for free enterprise, attacking the State 
‘Trading Corporation, and attacking 
the very policy of the Government 
through the State Trading Corpora
tion Then, of course, Mr F C Badh 
vrer of whom much has been said by 
the previous speaker, Shri K C Bakhle 
«?f the Tatas; Shri D S Bhakle who 
is now associated with the Bombay 
Mill Owners Association, Shn L P 
fltfishra—somehow his name is net 
given m the list of Railway Board 
Members who have secured employ
ment m private companies—he is in 
the Hindustan Motors

An Hob. Member Not m the Rail
way Boards

Shri Tangamani: He was tn flu  
Railway Board, he changed subse
quently Originally he started with
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the Railway Board. He u  in the 
Hindustan Motors. You know how the 
Hindustan .Motors is concerned in 
launching a big attack on the Defence 
Ministry for entering into contracts 
with other countries for the produc
tion of trucks. Then, Shn S. K. Stnha 
of Martin Burns, which is having the 
Light Railway also. Somehow, the 
nationalisation of the Light Railway is 
being delayed. Shn H S. Malik, Shn 
S. N. Mazumdar Shn N Dandekar, 
an I.C.S. officer, who retired at the age 
of 43, is the best adviser of the 
Ahmedabad Mill Owners’ Association

1 know that the Government of 
India, through the Home Ministry has 
sent a circular that Government per
mission is necessary for employment 
of near relatives of Class I officers of 
the Union Government, m pnvate 
firms enjoying Government patronage 
I would request the hon Home Minis
ter to see whether these 9 or 10 per
sons who have been listed out have 
got the requisite permission. This 
practice started, not after Indepen
dence, it had started even before In
dependence I would mention one or 
two instances to show how this prac
tice had started much eailier There 
was Mr V S Sundaram, Indian Audit 
and Accounts Service, a retired man, 
who had done a lot of practice then— 
of course my hon friend Shn C R 
Pattabhi Raman is laughing—he is a 
very big man in the Delhi Cloth Mills 
and through him some people are 
able to get some employment also 
Then, Shn T Bhaskara Rao Naidu,
I.C.S, retired and joined the Birlas, 
Shn L P Mishra—he was also a Mem
ber of the Rajya Sabha—Shn M. A 
Srimvasan, my friends from Mysore 
may know, a Mysore Civilian and the 
part he played in really securing a 
very inflated compensation for John 
Taylors 1 know from Madras, a 
Secretary of the Industry and Labour 
Ministry, Shn C G, Reddy. He is 
now the Secretary of the South India 
Mill Owners’ Association.

One important thing. Shn C. C. 
Des&i, an I C.S. offiEftr, who represeated

us not only in Pakistan but also ip 
Ceylon, has now joined the Birlas and 
he is one of the Members of the L.L&, 
as a nominee of the Birlas, not as'a 
nominee of the Government of Indtk 
Such instances can be multiplied. Onto 
more point, which I would like to make 
is on the question of these four per
sons who have been mentioned by the 
hon. Minister of Railways. I believe 
Shri Vasist is one of them. He hiu 
been associated with Khambattas. What 
I would like to know is whether it is 
a fact that he has been receiving any 
representatives from the Khambattas 
when he was the Adviser of the Rail* 
way Board during 1956 and 1957. 1 
request the hon Minister to go into 
the Visitors books which are kept in 
the North Block and And out on how 
many occasions any representative or 
nominee of the Khambattas have been 
meeting him, before, of course, he left 
and ultimately joined the Khambattas. 
I would certainly beg of the hon. 
Minister of Railways and also the 
Home Minister also to go a little more 
into this matter. Because. I find that 
the present employee in the Railway 
Board the present Adviser of the Rail
way Board also has very much to do 
and is still having a lot to do with 
Khambattas If details are wanted, I 
have sot information and also I will 
be only very fflad to supply it to the 
hon Railway Minister I find a certain 
person comes from America, who had 
nothing to do with Khambattas. Sud
denly in a special chartered plane 
Khambatta comes nght from Bombay 
to Delhi. A party is held where some 
of these ex-Members of the Railway 
Board and also the person who is now 
very much associated with the Rail
way Board also takes a very active 
interest

Shri Jaipal Singh: Dry party?

Shri Tangamani: Dry party or wet 
party; anyway it was a party in which 
1 do not know ‘how Khambatta ii 
interested. I know how persons who 
are associated with the Railway Board 
were interested.
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I would like to know another point 
about the contracts which he has men
tioned and the affidavit which was filed 
m the Calcutta High Court 1 find 
on going through the records and pro
ceedings of the Calcutta High Court 
that there was a view given by the 
General Manager The General 
Manager's view was one thing and the 
Financial Adviser—his name I think, 
he also referred to—his advice is some
thing different Why has this differ
ence of opinion arisen7 That is what 
I would like to know There is also 
a directive from the Judge of the High 
Court who says that in future cases, 
at least take the case of 3 or 4 people, 
go into them in some detail before you 
accept a particular tender I would 
like to know why a particular person 
is left out and why Bird and Co 
or Peacock & C o, or whatever the Com
pany is chosen or preferred in its 
place Why I am saying this is, not 
in any way in derogation of these 
officials What we find is this Even 
in the first session of Parliament, our 
leader Shri S A Dange referred to 
this question how IC S  officers, 
people who are high-ranking Govern
ments have always an eye *to a private 
firm where thty secure their job for 
what the private firm will get m the 
future or for services rendered This 
is something which probably God only 
knows We would also like to say 
that when the Government, parti
cularly when they entrust a particular 
officer with a responsibility, they must 
nlso see that that officer is responsible 
to the Government and the Govern
ment policy and not easily accessible 
m those powerful vested interests 
That is very easy Can an ordinary 
Mnnloyer be m a position to hire these 
men’  Of course, not When we find 
that they are hired bv persons, who 
had always had links with the Govern
ment, who were certainly monetarily 
benefited from the Government it 
raises a serious question of policy

What I have said about certain 
individuals is not probably exhaustive 
There are many more As my hon 
friend Shri Guha has pointed out, 
sometimes the wives of big officials

Composite* 
suddenly get certain appointments, 
and the announcement appears in the 
papers

So, I request in all humility that 
this matter may be looked into and 
an assurance given that they will see 
to it that the department is really 
toned up, and that Government ser
vants do not look for remunerative 
jobs after their retirement

16.41 h n

Shri Jaipal Singh. 1 regret i  cannot 
be self-righteous like my hon friend 
from Barasat and my hon friend from 
Madurai I have been a service man, 
yes, an imperial serviceman in this 
country and abroad 1 have served in 
Princely India, 1 have served with 
great credit m the private sector also 
I feel this discussion is most unfor
tunate because this is not merely a 
question of the Railway Board Thu 
discussion should have been a full- 
dress debate lasting about 20 hours.
I do hope that my hon friend the 
Minister of Parliamentary Affairs will 
see to it, see to it from his proper 
seat, and if he cannot do it from his 
proper seat, then let him do it from 
the Prime Ministers place I will have 
no objection bO long as he succeeds, 
that next session we have at least a 
full-dress debate lasting 20 hours, 
because this is a national problem.

This is something that does affect 
merely the Railway Ministry It 
affects the Ministers, it affects, may I 
remind Members of Parliament, Mem
bers of Parliament and thev behavi
our, it affects M L As, provincial ser
vants everybody else We are raising 
a matter of policy, a question of prin
ciple, and let us not be loose-tongued 
m our utterances

Shri Fem e Gandhi* We have never 
been in imperial service

Shri Jaipal Singh: No I wish my 
hon friend would participate in that 
20-hour debate I can give Mm an
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information or two that woulA be 
educative as to the dangers a discus
sion of this sort might lead to

I am in a way welcoming this dis
cussion because I do hope it will lend 
ttf a further, bigger and more exten
sive discussion of this very very vital 
problem

1 have been a Member of Parlia
ment for a good few years 1 hear 
stones in the lobby, m the streets of 
New Delhi and elsewhere about oui 
own conduct or misconduct, behaviour 
or misbehaviour I hear plenty when 
1 gtr totafc ttr my owir <SttrAr in' Jldner 
about Ministers and others I hear 
about Central Ministers I think it 
is high time we faced facts

The pcnnt is this, it is very easy far 
us to throw mud In this particular 
case certain names have been involv
ed All of them I know intimately 
They were my compeers dunng their 
university career I have known them 
through their service career There 
are plenty in the Railway Board in 
other services whom I know inti
mately well Now the Railway Min
istry have given dates as to when they 
had to leave whether they had the 
permission of Government or not 
what they did what they wanted to 
do I ask hon Members of Parliament 
to show a greater sense of responsibi
lity m criticising others Service con
ditions being what they are do we 
expect in all honesty, m all fairness 
that a Government servant getting 
the meagre pension that he does 
should be honest that he should sit 
idle

Shri Mahan tv (Dhenkanal) Whsl 
about a High Court Judge*

Shri Jalpal Singh Some hing I 
know of a High Court Judge m my 
own State who is practising today He 
is allowed to practice There is the 
famous case of Shn P R Das who is 
today practising in the Patna High 
Court and everywhere else

An Hon. Member: Not now

Shri Jaipal Singh: I am not con
cerned with High Court Judges What 
about Governors, what about anybody 

" else7 Now that I have been challeng
ed on this point, how do I know that! 
am not feathering my vest for some
thing in the future, lest I do not g$t 
returned in 1962’  I am glad I am 
doing it I shall do it honestly 1 
shall be honest about it and not be 
self-righteous in trying to think that 
nobody else should do it That is my 
whole point

We must remember that we jjd this 
country are committed to a mixed 
tconomy Here, today, in this parti
cular discussion we have been talking 
of a one-way traffic of Government 
servico men government servant* 
going to the private sector I would 
like to point out to Government and 
to this House that there must be two- 
way traffic At the present moment 
in this country we are confronted 
with a verv serious problem and that 
is the other-wav traffic

The Minister of Parliamentary 
Affairs (Shri Satya Narayaa Sinha)
The hon Member is not speaking from 
his seat

Mr Chairman* The hon Member m
his enthusiasm was standing in the 
aisle leaving his seat

Shn Jaipal Singh May I humblj 
submit this for the education of my 
hon friend, the Minister of Parlia
mentary Affairs, that under the House 
of Commons convention, I am entitled 
to go there and address the House* I 
can do that He may not know it 
That is another matter But if you 
ask me to speak from my seat I am 
willing to do it

Mr Chairman Let us follow om 
c onvention

Shrl Jalpal Singh. The point is this 
Under our pattern of mixed economy 
there has to be a two-way traffic.
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Now, Government servant* with their 
expeneoce have to retire, and we 
hum to retire them; otherwise, we 
cannot absorb the traffic of our young
er men ta get to the higher places, 
hence the necessity of their having to 
be retired It is not because we want 
to get rid of them but because younger 
men cannot be held back and they 
must come up that these senior people 
have to be retired If they have to be 
so retired, and if they are technical 
men, as m these particular instances 
are they going to be a dead loss to the 
country9 Is that the intention of 
Members of Parliament, or of this 
House or of this country9 Is that 
what we want1
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this particular discussion, unfortu
nately, we have been thinking merely 
ot our senior service men 'wanting to 
work when they come to the end of 
their service Well, we know what 
it is Aaraam haraam hat I can think 
of many of my friends who would 
agree that Aaraam haraam hat. 
This House would be well 
advised really to congratulate 
our senior people that when they leave 
service, they are available m the 
private sector just as we want people- 
to come to the public sector because 
the public sector tod i\ is starved ot 
technical personnel 1 am tired of 
getting more and more nationalised 
concerns which cannot run by the 
normal type of service men And why*

Shri Bimal Ghoae (Barrackporc) 
Do not give them pension

Shri Jaipal Singh. Very well Pen 
sion is of no consideration to the
particular instances that have been 
mentioned here

1 want to warm m> hon triends 
over there in the Treasun Benches 
that there is an instance—only one
instance I shall quote—where the.
traffic has been the othei way round 
where from a pnvate concern, Gov
ernment have taken over one particu 
lar individual I shall not mention 
his name In this country, if my hon 
friends are not very careful over 
there, if they listen kmdlv to his
advice, I do not know what will 
happen

Before he left the private concern 
he came forward to our Ministers 
there and told them ‘Look, I know 
all about this tremendous international 
concern 1 can give you all the secrets 
I can save you millions and crores of 
rupees' and so on and so forth, and 
he got employment Today he is 
enjoying the rank of a Joint Secretary

From tune to time, we in this House 
are taken Into confidence and told,
‘Look, we are discussing gas here, a 
little bit of oil there and the like* So, 

hazard is not only on one side In

An Hon Member Get rid of them

Shri Jaipal Singh. You may go 
anywhere you like, whether it be the 
DVC or the Hindustan Steel or any
thing else Why are they not being 
run on commercial principles? We 
should have imported more personnel 
from the pnvate sector

As I sas, I do hope this House will 
insist on my hon friend the Minister 
of Parliamentary Affairs that next 
•,r>s ion there shoutd be i  serious 
debate 011 th>s point But today, I 
am onl> concerned with the fact that 
we 1* marking people who have 
followed all the rules and regulations 
of Government service They are not 
here to defend themselves, and not 
only the hon Minister here, but his 
predecessor and his prf deeessor*’— 
there are so many el them—are not 
m a position to satisfy this House 
whatever explanations thev may give 
Many Members here seem to have 
made up their minds that officers 
while thev are in service do nothing 
but prepare for their future If we 
want to get any service from our 
government servants, this «  an atti
tude we must give up

An Hon Member* It is not 
attitude our

Shri Jaipal Singh: It is the attitude 
The essence of this discussion is tint 
government servants all the time are
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unpatriotic, that they are letting us and found a huge list with so many
down while they are sitting in their names Evidently, he was searching
oadt and they are helping themselves for Indian names and he found
. . couple of them by some

•5837 Ditcusnon re 17 DBCKMBSR 1988 Employment, xtf JBMtrMi jg jB
Officiate i»  Private

Compantm

Some Hon. Members: No, no
Shri Jaipal Singh: helping pri

vate firms with a view to get same 
qutd, pro quo I say, far better men 
are available I want to say that as 
far as the private sector is concern
ed, it is run on commercial principles 
and a man has a price, a market price 
It is not like government service 
where a man sticks to his job, whe
ther he is good, bad or indifferent He 
hangs on by sheer seniority he has 
over others That is not the case in 
the private sector

Now, I come to the question of 
contracts As I said m the TTK con
troversy, it is wrong for us to drag in 
any officers Drag m the Minister, 
if you find him at fault, hang him 
here on the floor of the House (Inter
ruptions )

Some Hon. Members: No, no

Shri Bra] Raj Singh: They are 
committed to non-violence

Shri Jaipal Singh: The point is that 
this is not the appropriate forum for 
discussing individuals This is the 
forum where the Ministry is respon
sible I stressed this when the TTK 
business was being debated on the 
floor of the House I said that we 
cannot discuss individual officers It 
is just not right It is not the parlia
mentary convention Here we must 
go for the Ministry as such But what 
have we done’

My hon friend, the hon Member for 
Barasat, did not bring m names But 
in the agenda, the name of the firm is 
mentioned My hon friend, the Mem
ber for Kanara, the other day in the 
external affairs debate in his usual 
verbose exuberance, told us that he 
had been to Bird and Company in 
Calcutta—I hope he had bean there—

Shri Joachim Alva: I  saw with my 
own eyes the list in Bird and Cam* 
pany I do not make a statement
which is not true

Shri Jaipal Singh: Unfortunately,
he belongs to Kanara and I belong to 
a place nearer Calcutta I can assure 
him that if he had examined the list 
of Indian employees who are now 
holding senior posts—whether their 
name-plates are at the doors or not is 
immaterial to my point—he would 
have found out the facts The point 
is that when we make an irresponsible 
statement like that, I feel we are not 
doing our duty by the private sector, 
which m its performance, may I 
remind this House has to its credit- 
something greater than what the pub
lic sector has (Interruptions)

Shri C D. Pande: Why why1'

Shri Tangamani Can an hon Mem
ber refer to another hon Member’s 
statement as irresponsible9

Shri Joachim Alva: Before you call 
upon the next speaker may I point 
out, with your permission, that here 
is an hon Member saying ‘I do not 
know whether the hon Member for 
Kanara has ever been to Calcutta’* 
The other day I made the statement 
that I went to the office of Bird and 
Company and in the huge board there, 
there were not enough names of 
Indians mentioned therein

Mr. Chairman: He has already laid 
that

Shri Vidya Charan Shnkla (Baloda 
Bazar) I thank you for having given 
us an opportunity to discuss this ques
tion of high government servants 
joining private firms after retirement; 
private firm with whom they have
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been dealing while in government 
service and giving large orders

I will not try to say anything about 
the lame defence put up by Shri 
Jaipal Singh of such officers, nor will 
I be apologetic about mentioning the 
particular contract out of which this 
discussion arose As my hon friend, 
Shri A C Guha, has said, almost all 
the government officials on retirement 
and m average good health would 
dehnitely like to join some good com
pany to bt busy to do something to 
earn their livelihood But why all the 
competent and good officers of the 
Railway Board do not find employ
ment but only a few of them find 
employment with big firms’  Can it 
be assumed that only such officers as 
have been mentioned in the state
ment—four officers of the Railway 
Board—who have joined big compa
nies like Martin Burn, Bird & C o, 
Cambatta Industries and the Tata 
Industries are the only efficient offi
cers who have retired from the Rail
way Board Were all the other offi
cers of the Railway Board who have 
retired not competent and efficient 
enough to be taken up bv these com
panies9

Shn Jagjivan Ram. How does ti-e 
hon Member know that other persons 
have not found places m business9

Shn Vidya C ha ran Shokla: Theie
ate lots of competent and efficient 
government servants who have retir
ed Not all of them have been pro
vided with jobs in firms Probably, 
their integrity and honesty dunng 
their term of office comes in the way 
of their getting employment with these 
big firms (Interruption) Even to a 
man of ordinary common sense it 
would be clear that these government 
servants who got employment with 
the private Arms got them by favour
ing these private firms while m 
service

The Deputy Minister of Railways 
(Shri Shataatras Khan): They got 
service because they were efficient

Companies
Shri Vidya Charan Shnkla: Do you

mean to say that all the other retired 
government servants who did not get 
jobs are not efficient

An Hon. Member: The converse is 
not always true

Shri Vidya Charaa Shnkla: Î et me 
come to the contract about which this 
question arose and the bigger question 
is being discussed in this House First 
of all, I seriously object to the way 
in which information has been sup
plied to the House, the technical data, 
the technical prices about maundage 
and the various figures regarding 
maundage, haulage etc to Sakrigali 
Ghat and Manihari Ghat They have 
been given as though we would work 
out the whole thing and come to our 
own conclusions It is not possible for 
an average Member—for myself or 
some others—to work them out and 
find out what the real facts are

My hon friend Shn Guha mention
ed that the Railways are m possession 
of the worked figures which show that 
the lowest contract was of the parti- 
(ular contractor who was asking for 
Rs 55 000 and the next bid was that 
of Bird & Co for Rs 57,000 Those 
are the monthly figures

Apart from that, there was item 14 
in the tender list which was not taken 
up for consideration while working 
out these figures That particular 
item was used later on to make the 
bid of Bird & C o, less

Shn Jagjivan Ram: I would like to 
know what he means by “later on” I 
would like to have a clarification 
Does he mean after the opening of 
the tender’

Shri Vidya Charan Shnkla Yes In 
the tender it was shown as ml Later 
on while calculations were made by 
the Tender Committee it was not 
considered Even the General Mana
ger of the North Eastern Railway 
suggested that the railway administra
tion should negotiate with the lowest 
tenderer and then they should come
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tto a conclusion. The- Genera] ib m ie r  
«»f the Eastern Railway recommended 
that the lowest tender should be 
accepted. When these recommenda- 

‘ lions came to the Railway Board at 
Delhi and when these figures were 
•demanded from the administrations of 
the North Eastern Railway and the 

*> •'Sastern Railway, the Eastern Railway 
‘ administration refused to give the 
1‘figures because they did not have-any 
■ figures compiled for Sakrigali Ghat 
«nd Manihan Ghat But the North 
Eastern Railway gave some figures. I 

vdo not know from where they got the 
'figures and how the figures were 
^obtained because..

Shri Jagjivan Bam: From lh*>
»claims of Vallabhdas Aggarwal.

Shri Vtdya Charan Shakla: These
figures were not maintained at the 
ghats. That is borne out by the docu
ment in my possession They were 

-supplied later on I do not know what 
is the basis of that information. I will 
be obliged to the hon. Minister m 
chargc if he gives me the basis on 

-which these figures were obtained and 
•calculations made by which verv 
calculations this particular tender of 
Bird & Co., was said to be the lowest.

11 In .

Sir, it is for anybody to judge how 
all these things came about, and T 
would definitely like the hon. Minister 
to place on the Table of the House 
the considerations he promised to give 
us while replying to a question. In 
the paper that has been circulated to 

-us I do not find any mention of those 
considerations or the basis on which 
these figures of the tenders were 
calculated.

Shri Jagjivan Ram: Sir, again I 
am being mis-quoted. On that occa- 

~*k)n I said that the only consideration 
was that it was given to the lowest 
'tenderer.

Shri Vidya Charan Shakla: Actiord- 
lrig to the affidavit filed by the Chief

Commercial Superintendent "the'<16w- 
est tender appears to be that of 
Vallabhdas ‘Aggarwal. Later ta  these 
calculations we're' made. I Mfaht "to 

- feriow how these calculations 'Wfcte 
rflade and how these figures #ere 
obtained.

Then, the Tender Committee nego
tiates with various tenderer*wh4n6vfer 
there is dotibt about any particular 
tender being the lowest or not btfng 
jpwest Whenever there are chanties 
of the lowest tender being accepted 
and the lowest tenderer has not Qtttitid 
for one item or the other, the Tert&er 
(Committee recommends negotiation.

h. w j * rd. {act., *Jml Tfeadftx Qttn.- 
rnittee did recommend this for nego
tiation. No negotiation took place in 
this case.

I may mention that there were othei 
lowest tenders opened more or leas 
during that time and which ware 
1'iogotiated by the railway authorities, 
in those cases the tenders were not 
£ivcn to the highest or the lowest, but 
jitter negotiation they were given to 
the person who gave the most reason
able figures after negotiation. I may 
$ay, Sir, that such tenders which were 
negotiated related to the goods hand
ling contract at Howrah Station.

Another very pertinent point about 
this is. recently I asked a question in 
reply to which Shri S. V. Ramaswamy 
*aid that it has come to the Govern- 
jnent’s notice that this contract of 
Manihari Ghat, Sakrigali Ghat and 
Sahib Ganj has been sub-let by 
Messrs. Bird it Co., to another firm and 
this sub-letting is absolutely against 
the terms of the handling contract He 
said that they were making investi
gations and after completing the 
investigations we shall be told about 
that.

The Deputy MtaWer of Raitway*
(Shri S. V. Ramswasny): 1 never 
said that. I tttfd lhat It w«s ;«Mhr 
consfctfcfatidn itfti ittve#tl(tfatidn.
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Skrt Vidya Charan Shnkla: 1 can 
quote his very words. This is what 
Ae said "It has come to notiee that 

'‘Vtibeur (or the work is to be supplied 
an a piece-rate basis while the firm 

-jwrtll provide for necessary staff for 
supervision etc The action of tile 
contractor in relation to the agree- 

«ment and what further action is to be 
taken by the Hailway Administration 
are under examination ”

1 Shri S. V. Kamaswamy: That is
right—do not mis-quote me

• ghri Vidya Charan Shukla: This 
>was said m answer to an unstarred 
-question This sort of sub-letting is 
not in consonance with the terms of 
M vr cmtifvei, avrvs1 *vr not p&suv&fe Jar 
such a huge foreign concern as Messrs 
Bird & Co to supervise all the work 
that they take They are managing 
agenU to 40 conccms m India and 
secretaries and agents to over 37 
concerns

Shri Sbahnawaz Khan: Is that any 
argument why the contract should be 
given to Vallabhdas’

Shri Feroze Gandhi: Is he tne same 
as Ishardas Vallabhdas'’ Throw him 

<.«0t

Shri VMya Charan Shnkla: 1 am
-«orry I object to the insinuation 
(because I have nothing to do with 
•nybody in this matter I am only 

•speaking on the facts
Mr. Chairman: That matter u> being 

investigated I think the hon Mem- 
.ber shou'd conclude

Shri Vidya Charan Shukla: There
'has been another complaint by the 
labourers who are working under this 
contract by Bird & Co They com- 
pUnncd that although Bird & Co has 
been charging extra money for the 
oktra lead which they are handling, 
thfc company has not been paying a 
single pie to the labourers Not a 
«KiigIe pie has been paid to the labour
er* working there, for the extra lead, 
’•rtbSle the company has been charg- 
-Ufcfc -extra money for that

R ’4Mt4hnplovme«t i f  4tattr*d >5944 
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&fr. Chairman: That relates to the 

contract of Bird & Co

Hhii Vidya Charan Shbkla: I am
MVmg that this complaint has been 
m*dc to the Railway administration, 
and the Labour Department of the 
R&ilwav made investigations into the 
matter I say that a copy of that 
investigation report should be placed 
°n the Table of the House, because 
th<t labourers are being cheated. They 
ar% not being given what is due to 
tb<>in, although the contractors charge 
fot> all the things

Air. Chairman: I think I should
<-*ll the next Member

Shri Vidya Charan Shnkla. I just 
want to appeal to you that some 
enquiry must be made into these 
matters so that these things are not 
repeated lr> future

Shri Harish Chandra Mathur (Pali)' 
1 4m one of the signatories to this 
motion and as such I wish to make 
it absolutely clear that when we 
tabled this motion, there was no 
111 tent ion to condemn any particular 
officer or to discuss the merits or 
deinents of this particular contract in 
w^ich we are bogged down unnecea- 
s&*ilv As a matter of fact, there -arr 
only two parties to this contract, 
though, as a matter of fact, there are 
foitr or five or six names which have 
he*n put in —Bird & C o, Ballabhdas 
Aggarwal etc in one shape or the 
®ther

We here are not concerned at all as 
to whether this contract has been pro
perly given or not We are only con
cerned with the general policy of the 
Government which should guide the 
Government and the conduct of the 
Government officers But because «  
tot has been said about this, I WUh 
th^t all the hon. Members of 'this 
House would take all that has been 
Circulated to us with a little pineh &f 
salt
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1 got a bulk of papers last evening, 

giving all the details as to how this 
contract has been or has not been 
properly given As a matter of fact, 
1 was earned away by that impression 
initially, but here, I had an occasion 
to discuss with other Members of 
Parliament and as I got down to it, 
1 found that I must say my views of 
the matter I do not want to take 
much time of the House The hon 
Minister will be in a better position to 
explain the matter and he will be 
able to tell us that the contract could 
not have been given anybody else but 
to the firm to which it has been given 
and it it had 'been given to 'BaTla'b'hdas 
or the other fellow

Shri Punnoose (Ambalapuzna) S11 
on a point of order Is it proper that 
the name of a contractor should be 
brought m> Valuab’c time of the 
House is taken by saying that instead 
of one particular contract some other 
contract must be given All that may 
be done outside the House not inside

Shri Han&h Chandra Mathur Thai 
is exactly what I started upon, and 
that is exactly my point We should 
not get bogged into the merits or 
demerits of the individual contract 
Because it has been mentioned and an 
impression has been created in this 
House I shall make it clear that the 
picture is not as has been painted 
before us I hope I will not myself 
go into it very much 1 would like 
to leave it to the hon Minister and 
he will be able to tell the House how 
if the contract had not been given as 
it had been given the Government 
would have lost round about Rs 5 
lakhs But that is absolutely beside 
the point

My complaint as a matter of fact 
is against the Government I would 
like to invite the attention of the 
Chair and particularly of the Home 
Minister to a recommendation made 
by the Estimates Committee in 1954— 
paragraph 41—where they have said 
in connection with the employment of

Companies

retired government servants m busi
ness and have pointedly drawn the 
attention of the Government, to a par
ticular aspect of this question which 
we are discussing today The Esti
mates Committee wanted the Govern
ment to frame certain rules which 
would apply not only to the Govern
ment servants who are pensioners but 
also to those who get only gratuity as 
in the railways If that had been 
done it would not have been possible 
for the hon Minister of Railways to 
sa> that he has got no information 
As a matter of fact further to this 
ret omm< ndation of the Estimates 
Committee in Yne 3ta]ya Sab’na, a 
question was asked of the hon Home 
Minister as to what he was domg to 
give consideration to this recommen
dation and the hon Home Minister 
assured us in 1954 that he was looking 
into the matter and that they might 
revise the rules I do not know if smce 

these rules have been revised 
and made applicable also to those 
persons who retire with gratuitj 
instnd of pension as m the case of 
the railways

Apait liom that Government have 
ihtad\ r< rtain verv good rules in thi= 
particular matter as to what is the 
criterion b» fore the Government in 
granting permission to such retiring 
employees who seek private employ
ment These rules lay down the polio 
perfectly well All that has got to be 
done is that they should be made 
applicable also to the othei services 
In these rules which were there and 
which have been possibly renewed on 
19th Januarv 19S1 it is clearly latd 
down

Cnt< 11a for grant of permission 
to accept private or commercial 
employment It may be noted that 
requests for permission to accept 
eommercial employment after 
retirement or other private 
employment during leave prepa
ratory to retirement are ordinarily 
decided by the application of the 
followmg criteria”
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There are five sets of criteria which 
have been laid down properly and X 
do not think we can very much 
improve upon them. One is:

“Will his commercial duties be 
such that his official knowledge 
and experience would be used to 
give the employer an unfair 
advantage? Will his duties be 
such as might bring him into con
flict with Government?”

Certain cases are pointed out in 
which it is said that there will be 
conflict. Here is a case where we 
might say that these concerns in 
which they are employed are such 
that they are the regular contractors 
of the Government and the Railway 
Ministry in particular. I do not think 
it is advisable for the Railway Minis
try to give permission to their officers 
to get into those firms particularly 
which have constant dealings with the 
Railway Ministry, because one might 
not have anything to do with a parti
cular contract, but his indirect influ
ence is always there.

We find that these officers are head
quartered at Delhi all the time. I 
think the present officer also is head
quartered at Delhi. Bird & Co.’s office 
is not in De'hi; their main office is in 
Calcutta. But these high-salaried 
officers are kept in Delhi, so that it 
is much easier for them to get in 
touch with the Ministries, obtain 
information and unconsciously, sub
consciously, without any intention to 
help that particular firm, an officer 
who is dealing with his ex-chief boss 
will certainly be influenced to that 
extent.

I think the hon. Home Minister 
would do well to amplify these criteria 
which he has set for the guidance of 
the Ministries, so that when we accord 
permission, we would take care to see 
that permission is given for re
employment only in such firms which 
have no dealings with the Ministries, 
where the officer might have influence.
294 (Ai) L.S.D.—14.

17.14 hr*.
(Mil Defuty-Sckaxer in the Choir]

Nobody would have any objection if 
this gentleman was employed by a 
textile mill, because they have not cot 
very much to do with the railways. 
It is only on these principles that we 
have thought it necessary to bring this 
motion. We wish that the rules should 
be further extended to apply to all 
employees retiring with pension or 
gratuity. This shou’d have been done 
much earlier. We wish that the Cabi
net discusses the application of these 
rules. My main complaint against 
Government is that there has been 
great indiscretion in granting this per
mission to these officers. As we go 
through this list of railway officers 
before us, I find that most at them 
have been employed particularly in 
such firms which have direct dealings 
with the Railway Ministry itself. I 
think it would be advisable, because 
this discussion is not only intended to 
raise the moral conduct of our officers 
but also to see that the Government 
servants and our administration 
inspire greater confidence in the pub
lic mind Otherwise, there is no other 
purpose. It would be certainly unwise 
to quote the incidents here; it would 
be unwise and unfair to both parties 
and to the officers, if we quote ten 
incidents and say we have got more 
sketchy information about them, I 
think it is bound to have a great 
demoralising effect. It would not be 
proper to quote them. It would be 
unwise and unfair to quote particular 
instances about which we have our
selves not got the fullest information 
and about which the Ministry has not 
got the fullest information.

But this is a very important subject 
and it does require greater attention 
from the Home Minister as well as 
the entire Cabinet. They should look 
into the entire matter and see that 
permission is given only in such cases 
and in such manner it is above 
suspicion.

At the same time, 1 would like to 
say that we cannot ignore the other
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aspect ot the question As a matter 
of fact, this discussion particularly 
forcefully brings us the burning ques
tion regarding the superannuation 
age A very good friend of mine just 
now mentioned about High Court 
Judges The High Court Judges, let 
us remember, retire at the age of 60 
The High Court Judges also can prac
tice in other High Courts

An Hon. Member: Now they can
not

Shri Harlsh Chandra Mathur* As a
matter of fact there is a big agitation 
that the officers should be .permitted 
to go up to 58 In fact one Govern
ment has done it in spite of the oppo
sition of the Central Government—for 
instance, Uttar Pradesh But if for 
certain reasons we cannot raise the 
superannuation age, in spite of the 
advantage of the mature experience 
of the officers, if we cannot utilize 
their ability for the developing eco
nomy in the national interest I wish 
to emphasise the other point and that 
is the individual’s own right to work 
How can you deny a healthy person 
his nght to work9 How can you 
enforce upon him idleness and stale
ness7 I think this aspect can never 
be ignored and we must see that the 
officers with their mature experience 
are allowed to work and are given 
permission very freely, but when we 
give the permission very freely this 
criterion has got to be tightened in 
the direction in which I have indicat
ed

Shri Mahanty: Mr Deputy-Speaker, 
I do not find my hon friend from 
Ranchi here I admire him for many 
of his qualities, one of which being to 
confuse the issue We have so 
thoroughly confused the issues involv
ed that it will be my first effort to 
extricate those issues from the debris 
of confusion to which it has been con
signed The issues are clear No 1, 
the propriety of railway officials Join
ing a private firm, No 2, the propriety 
ot the contracts which the Railway 
Ministry had entered into with Messrs

Companies

Bird and Company, and No. 3, the 
larger question, the propriety of high 
retired officials seeking employment 
in private firms These three issues 
have to be considered on their own 
merits without importing extraneous 
considerations, instead of trying to go 
to one side, as it was sought to be done 
by my hon friend from Ranchi.

When we come to the propriety of 
the railway officials joining the firms, 
it is inter-linked with the latter ques
tion, the propriety of the contracts 
The documents which have been cir
culated to us by the Railway Ministry 
showing the comparative rates guoted 
for various tenders for handling works 
in Manihan Ghat and Sakrigali Ghat 
indicate, according to my opinion, 
that there was no propriety in this 
matter For instance, 16 items have 
been enumerated in this list and for 
these 16 items of work as many as S 
tenderers had submitted their tenders 
I find from an analysis that for 11 
items of work there was a firm, Sri 
Debi Prosad Tulsian which had given 
the lowest tender

If we go by this document which 
has been circulated to us, on eleven 
items of work Debiprosad Tulsian had 
submitted a tender which was lower 
than that of Messrs Bird & Co Only 
on six items Messrs Bird & Co had 
given lower tenders Therefore, the 
hon Railway Minister owes us a reply 
as to why on those eleven items of 
work, Messrs Bird & Co have been 
given the contract That forces us to 
infer that because these two railway 
officials, members of the Railway 
Board, after their retirement had 
joined Messrs Bird & Co, they could 
get these contracts easily even though 
their tenders were higher than that of 
the firm which I had just now men
tioned

Then we come to the larger ques
tion of retired Government officials 
seeking private employment It has 
been said that they are very capable 
officers They cannot contain them
selves with the paltry pension that
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they might be getting What are we 
going to do about it’  What about the 
High Court judges? It is well known 
that High Court judges at least are 
more competent than many of fete 
public servants, who today adorn the 
secretarial offices Here are the High 
Court judges, who cannot practice 
after retirement and willy mlly have 
to fall back upon the meagre pension 
that the Constitution guarantees I 
maintain—and I very strongly main
tain—that unless our IC S  and IA S  
officers—they occupy a very special 
position even under our Constitution 
in view of the fact that there are so 
many provisions to guarantee their 
service—maintain a propriety—it
entails on them—both while they are 
serving and after their retirement, it 
cannot be one-way traffic It must be 
a two-way traffic I have got any 
number of instances to quote how the 
wives daughters, sons and son-in- 
laws of the officers even while they 
are present incumbents, have been 
getting any number of jobs under the 
private concerns

I have got a statement of the Com
merce Ministry I would like to ask 
the hon Home Minister What about 
officers belonging to the Commerce 
Ministry, who were subsequently 
taken away to the External Affairs 
Ministry and as soon as they retired 
from the External Affairs Ministry 
were taken away by the leading busi
ness houses of this country’  This is 
nothing short of a scandal We are 
almost faced with a scandal Why do 
I say so’  I say so because of the fadt 
that these high officers have got a 
fraternity of their own As soon as 
these private business houses get hold 
of the services of these officers they 
ran jolly well manipulate to get all 
their business interests satisfied 
through them This House will know 
that at the beginning of the Second 
Five-Year Plan the foreign exchange 
allocations went more into the private 
sector than in the pub’ ic sector Why’  
The reason for that is that these high 
officers, who were Secretaries in the 
Commerce and Industry Ministry and 
were subsequently taken away to the

External Affairs Ministry, as soon as 
some suspicion was thrown around 
them, as they retired from the Exter
nal Affairs Ministry subsequently 
joined these private Anns Therefore, 
I am of the opinion that a code of 
conduct must be laid down here and 
now It is high time that we drew up 
a code of conduct wherein we ensure 
that such officers who enjoy special 
positions under the Constitution and 
for whom special provisions have been 
made m the Constitution, who enjoy 
many such other facilities, after their 
retirement do not jom any private 
firm Let us not be told about the 
private sector and the public sector 
That controversy is irrelevant and 
immaterial I am not prepared to 
believe that this country is so denud
ed of intelligence that it cannot be 
run without retired Government offi
cials

When I come to Messrs Bird & Co, 
I say so with a sense of responsibility 
to expose merely the modus operandi 
of these firms, particularly of Messrs 
Bird & Co Messrs Bird & Co not 
only employes retired Government 
officials but also hon Ministers’ sons 
In my State Bird & Co, because they 
have got large mining interests, first 
appointed the son of a Minister As 
soon as that Minister was thrown away 
m the election that officer was also 
thrown out He was the Public Rela
tions Officer He was thrown out 
Then who was appointed’  Another 
person, who is now, of course, an hon 
Minister m the Centre Why I am 
saving so is not with any sense of 
irresponsibility or to make any broad
sides against my political opponents, 
but to see that administrative purity 
is maintained and that these kind of 
things m the private firms do not go 
on at the cost of administrative purity 
We can cite many such instances But, 
vou will immediately pull me up to 
order because they will not be rele
vant at this moment

Mr Deputy-Speaker: I am doubt* 
ful about what has been said also.

Shri Mahanty: Even though X dis
agreed with what Shri Jaipal Singh
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said, I am referring to the modus ope
rand! of Messrs Bird and Co It is not 
merely confined to the appointment of 
retired Government officials in the 
Railways It goes still further and 
that should be stopped I would not 
take more time of the House Before 
I conclude, once again, I repeat, let 
not the hon Home Minister try to 
defend that which is indefensible If 
we look at the statement of the Com
merce and Industry Ministry, you will 
find that one Mr Malhotra has been 
discharged from service, because he 
did not seek permission May I ask 
the hon Home Minister to state if one 
particular officer, whom T have obli
quely mentioned as belonging to the 
External Affairs Ministry, who on 
retirement, joined Bird & Co obtain
ed the permission of the Government 
If it is not so I would like to know 
from the hon Home Minister why go 
on penalising the small fries, these 
babies of corruption, while the grand
fathers of corruption are carrying on 
jolly well Therefore m all humility, 
I once again plead, let there be a code 
of conduct laid down by Parliament 
so that no high Government official 
after retirement joins a private firm, 
which vitiates and which perverts the 
administrative purity in the position 
in which we are placed today

past is a thing which perhaps we will 
have to ignore What the Government 
could do is to draw up a questionnaire 
and ask the officers concerned, what 
connection they have had in the put 
with these firms, what decisions they 
have passed m their favour in the 
past If such a questionnaire were 
drawn up and then permission was 
given, then, we could not blame either 
the Government or the officers who 
jomed private firms We have on the 
on(? hand small people drawing Rs 100, 
Rs 200, Rs 300 or Rs 400 as salaries, 
who cannot buy fruits for their chil
dren who are living in one room—a 
family of seven persons—who cannot 
get extension of service Why should, 
on the other hand, people drawing 
Rs 3 000 and Rs 4 000, not only get 
extension of service, but ready with 
jobs going abegging for them*

Here is Bird & Co whose accredited 
representative Sir Edward Benthal 
gave any amount of troub'e to 
Mahatma Gandhi at the Round Table 
Conference He demanded the pound 
of flesh I shall have 30 per cent 
representation for my European com
munity

Mr. Depnty-Speaker. Why oay that 
which is irrelevant7

Mr. Depnty-Speaker Is it possible 
for me to call all those names that 
are there, more than 20’

Shri Braj Raj Singh Anybody, you 
choose

Shri Joachim Alva The issue is a 
very narrow one I do not know whe 
ther we can bolt the stable after 
the horse has run away The retired 
officials have taken their present jobs 
with the full permission of the Gov
ernment Whether Parliament can go 
behind this permission is a matter to 
be debated However, there are many 
large considerations, human and 
otherwise, and it is on these conside
rations that we must judge future 
issues What has happened about th.4

Shri Joachim Alva: Why I am 
saymg this is the plums of our con
tracts are going to these Arms when 
there are Indian firms I take no part 
about Vallabhdas or this or that 1 
join no contractors quarrel It is a 
contractors’ paradise outside this 
H<)use What I mean to say, is, the 
Government owes a duty to this Par
liament that these contracts may be 
only given to Indian Arms, under 
Indian control, with Indian money, 
under Indian management and not to 
Arms who have hundreds of years of 
standing, not to Arms who are colliery 
owners, who have the might of the 
British Raj behind them This is the 
problem We pass away these con
tracts to Bird 6  Co. who have big 
machinery Why are Bird St Co.
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interested in ordinary coolies for 
transhipment? Why not give the 
work to Indian firms and save them 
from the mouth of starvation? You 
will forgive me if I narrate a 
small episode. I have made it a point, 
with the permission of the drivers of 
railways, to travel with engine drivers 
in the Northern, Southern, Eastern 
and Western Railway. I am not mere
ly satisfied with that, but on account 
of my interest in civil aviation, I sit 
in the cockpit of big aeroplanes in 
India and foreign lands.

Shri Nath Pal (Rajapur): That is 
very dangerous, you should not do it.

Shri Joachim Alva: I am coming to 
my point, please hear me. Even in 
Soviet Russia, when permission was 
first refused to me, I somehow or 
other managed on a smaller route to 
go into the cockpit. That I do because 
I want to know what are the difficul
ties of the engine driver. If you give 
me a lakh of rupees, I shall not be 
able to be an engine driver, or to 
dig coal from the pit. I would like 
all MPs to get permission and sit with 
the engine driver and know his diffi
culties.

Take the Frontier Mail. One thou
sand passengers and their safety are 
in the hands of the driver. I asked 
the driver: what are your difficulties? 
He said: 1 want warm clothes in the 
cold season, I want something else 
for winter. There was the Indian 
naval exercise from Cochin to Bom
bay and there were big officials from 
the Railway Board. It was in October 
1958 and I told one of them about the 
difficulties of the Frontier Mail driver 
and said: give him an overcoat. He 
said: I cannot give it, it is not avail
able, it is not given in England. That 
gentleman was no other than Shri 
Badhwar. Today I would not have 
participated in this debate but for 
that reply, which I have neither for
gotten nor forgiven.

We want our officials to have a 
human outlook, to understand the 
difficulties of workers. If others'

Companies 
daughters are considered as their own 
daughters, if others’ children are con
sidered as their own children, then 
there will be a better world.

Here is Bird & Co., I had gone down 
to Bird & Co. in 1951. I was the first 
Member of Parliament to raise the 
matter of Indian executives in foreign 
firms. I black listed 13 firms, and one 
of them was Bird & Co. I go down to 
this Bird & Co., and what do I see? 
I see a big board of 100 names, and 
out of the 100 names only two Indians 
were there. One was a retired ICS 
officer and another was someone else. 
Now 1 find Shri Badhwar suddenly 
becomes, subject to correction, the 
first Indian managing director of Bird 
& Co. How does Shri Badhwar 
become the first Indian managing 
director of the company? What were 
the inducements held out, and what 
were the past associations? I shall 
make no comment, but I want to know 
why Bird & Co. could not find a com
petent man like, say Shri Lai who 
has been made Chairman of Imperial 
Chemicals. He was an accountant. 
An accountant is always a good man, 
a competent man, and he has been 
made Chairman of the company. The 
British magnates have not got today 
a sub-manager or an accountant as an 
Indian. The New York City Bank 
has got one Indian as a sub-manager. 
You must go into all these points, why 
these firms do not entertain Indians, 
why dogs and other things and Indians 
also are treated alike and only some 
Indians are admitted. Then an Indian 
gets out of his big office, and he is 
admitted.

Shri Shahnawax Khan: Hon. Mem
ber ought to be happy about it.

Shri Joachim Alva: Then there is 
one larger question about the services, 
about other officials. I want to know, 
since we attained independence how 
many ICS officers have retired, and 
how many of them have offered to do 
public service. If they want to do 
public service, they want to become 
Ministers straightaway, they do not 
want to come tip'the hard way. I
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want to know whether even five per 
cent of the retired ICS, with all their 
great training, ability, courage and 
character, have devoted themselves to 
public service We have heard ot the 
great Netaji Bose and we have heard 
ot four gallant friend Shri Kamath, 
who have flung away their careers and 
taken to public service I take my 
hat off to them, but I want to know 
how many retired ICS men have tried 
to serve the Government in a free 
capacity Here are the Railway Board 
Members travelling in saloons, in the 
highest luxury, inspecting the lines, 
and we MPs have to go to our consti
tuencies taking lunch at 4 o’clock and 
dinner at 2 o’clock m the morning 
We are asked to do pad yatra We 
are also officials with the credit of 
national service Officials have no 
place in our public life unless they 
are attuned to the needs of national 
service, unless they are attuned to the 
needs of the new India, but if officials 
go along with us, we shall achieve the 
best, we shall take them as partners

The days of the past service are 
gone, the days of the big service, with 
servants quarters and everything else 
are gone We want people to serve 
the public The House should know 
the figures as to how many ICS men 
have retired, how many arc working 
for public service One ICS man retir
ed and took a very good job in the 
Bharat Sewak Samaj, as if there were 
not enough others Congressmen, to 
do it These are important matters 
which should be conveyed to this 
House

There is another point I wanted to 
know from the hon Minister what the 
amount of provident fund drawn by 
each of these officers was Now, if 
I retire from Parliament, or if you 
retire from Parliament, I wonder whe
ther we are fit for Rs 20 pension, or 
whether we will even get Rs 20 pen
sion Even when we cure asking for 
bare amenities which are essential for 
your convenience and for my conve
nience, they are denied. I am one of

those who have been saying—I am 
speaking as a very impartial man— 
that Members should be given the bare 
amenities, otherwise, they cannot fulfil 
a national job It does not matter if 
four hundred Members misuse them, 
but one hundred Members, if they are 
given the amenities, will do a good 
job

I had demanded figures as to the 
provident fund drawn by these offi
cers If, after having drawn several 
lakhs of rupees, these officials are not 
satisfied, God save us The figures 
supplied to me by the Ministry are 
as follows In the case of Shn I S 
Pun, pensioner, his account has not 
been settled In the case of Shn K C 
Bakhle he drew Government contri
bution or bonus of Rs 62,915, then, he 
drew special contribution to provident 
fund or gratuity of Rs 25,000 Shn F 
C Badhwar drew Rs 81,507-9-0 as 
Government contribution or bonus, 
and Rs 25 000 as special contribution 
to provident fund or gratuity Shn 
Vasist drew Rs> 87,921 58 as Govern
ment contribution and Rs 35 000 as 
special contribution to provident fund 
or gratuity Their own contribution 
to provident fund has not bte”  includ
ed in this item I do not grudge their 
being paid They can have a« much 
as they like But what I grudge is 
that all the plums are going to them 
as a result of policy settled outside 
this Parliament I submit that in that 
case, it is time that we took stock of 
this situation It is time that we lay 
down healthy rules It is time that 
those rules were applied to them and 
to ourselves, and not that as Shn 
Jaipal Singh says we draw a line 
between M Ps and Ministers, let all 
the rules apply to us We shall be 
parties to them also But it is time 
that Government drew up rules about 
their prized officers carrying awav the 
plums of office in foreign firms which 
have in the past strangled Indian 
nationalism

The Minister of Home Affairs 
(Pandit Q. B. Fast): I do not think
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it is necessary tar me to deal with the 
merits of the particular case, out of 
which this discussion has arisen. I 
may, however, mention briefly that the 
officer concerned served the Govern
ment loyally and honestly tor more 
than thirty years.

Shri Braj Raj Singh: The British 
Government?

Shri C. D. Pande: The Government 
of India.

Mr. Depnty-Speaker: Whatever it
was. He served the Government for 
thirty years.

Pandit G. B. Pant: The Government 
that was connected with the railway 
system in this country, and that was 
m charge of the transport system. He 
served the Government with integrity 
and honesty. He was, so far as I am 
aware, recognised by all as a very 
efficient and able officer. This Gov
ernment also, in recognition of his 
services, gave him a special award.

Before his taking up this job, many 
months before that, perhaps, a year 
before that, he wrote a letter I 
would like just to refer to some of the 
words which he has used in his own 
letter. I would quote them. “I men
tioned to the Railway Minister . .

Shri Braj Raj Singh: That has been 
quoted already.

Pandit G. B. Pant: If that has been 
quoted already, then I should have 
thought that that would have proved 
to every Member of this House that 
so far as this particular officer is con
cerned, his conduct had been perfect
ly honourable, that he had taken more 
than due care to inform the Govern
ment and others concerned, of his 
intention of taking up private employ
ment; and though the letter has been 
quoted. I would like to remind the 
hon. Members of some of the condi
tions which he had imposed for 
himself.

"My future work must help In
creating more gainful employment

for Indians. My actvities must be 
directed towards increasing the 
productivity of engineering indus
try”.

“The organisation I join should 
enjoy the highest reputation and 
preferably be one with which I 
had not had direct dealings in my 
official capacity while on the 
Railway Board. If possible, I 
would replace a high-level non- 
Indian national in an industrial 
organisation*’.

Then he follow* it up by saying;

“After examining requests to 
join them from half a dozen 
reputable organisations, I have 
decided to accept an offer from 
Messrs. Bird and Co. to join their 
board of directors in August 
1955".

So many months before he joined this 
firm, he gave due notice to Govern
ment about his intentions and he also 
informed the Government as to the 
principles which he had kept in mind 
in making his choice. It was many 
months, perhaps nearly a year or 
more, thereafter that the question of 
the contract that was given to Bird 
and Co. arose and tenders were invit
ed. So, so far as this particular offi
cer is concerned, I hope the House 
will agree that there has been nothing 
to which any reasonable man can taka 
any objection. He has not only 
behaved scrupulously but throughout 
acted with a very high sense of 
honour, decency and dignity. (Inter
ruption) I have no desire to enter 
into unnecessary controversy. But I 
do not want officers, through whom 
this Parliament has to function, to get 
the impression that however scrupu
lous and careful they may be, there 
will be no word of appreciation for 
them and whether they are good or 
bad, whether they have performed 
their duties honestly, efficiently, loyal
ly or otherwise, Parliament will con
demn all indiscriminately. I do not 
want the officers outside to get that 
impression. For after all, we have to



5961 Diwutafcm re 17 PECEMB8B 1958 employment at Retired 586*
Officials in Private

Componiet
[Pandit G. B. Pant] 

function, whichever Government be 
in power, through some agency, and 
that agency will consist of paid, sala
ried officers and men. And they all 
belong to our country and will conti
nue to belong to our country.

So we are here not merely to find 
fault wherever anything wrong has 
been done. 02 course, Government 
can be taken to task and they should 
be taken to task when they do any
thing wrong. But where the agents 
of Parliament are concerned, who 
function as well as any other indivi
dual could have done, they should be 
encouraged and heartened by what 
Parliament says about them So far 
as this particular case is concerned, 
m fact I had no intention of dealing 
with it even as briefly as I have.

I would like to invite the attention 
of hon Members to some of the wider 
and larger aspects of the question 
which have to be borne in mind when 
we consider matters of this character 
Here we are concerned only with 
officers whose connection with Gov
ernment has come to an end So long 
as an officer is serving directly under 
Government, he is governed by a code 
which has been prescribed—and 1 
think a sufficiently strict code of con
duct for him But so far as that goes, 
we are not at the present stage con
sidering that question or making any 
reference to the very serious restric
tions and conditions that have been 
imposed for the due and efficient and 
honest discharge of duty by govern
ment servants

The point is this How far are we 
going to interfere with and restrict the 
liberty of a government servant after 
he retires from service’  A govern
ment servant is just like any other 
citizen. He is not disqualified simply 
because he had the privilege of serv
ing under the patronage of Parlia
ment. That is an additional qualifica
tion for him; but it should not be his 
disqualification.

Similarly, we have to keep in view 
this fact too that in our country we 
want to make the best and fullest use 
of all available talent, experience and 
knowledge. So far as government 
servants are concerned, they have 
opportunities of studying public prob
lems throughout their life. When they 
retire, should they have some oppor
tunity or not of giving the community 
the benefit of their knowledge and 
experience?

So far as this question goes, I hope 
there will be no two opinions that, 
whether a person has been an official 
or whether he has been a non-official, 
the country especially when it is try
ing to forge ahead and to march for
ward in economic advancement and 
m building society of a socialist 
pattern should have the co-operation 
of all who can be of help to the public 
and who can assist the Government 
after retirement or who can assist 
other persons who are engaged in 
productive agencies, then full use 
should be made of them

As I said, government servants are 
just like other citizens

Shri Mahanty: May I know about 
the High Court Judges9 Are they not 
also public servants?

Pandit G. B. Pant: The High Court 
Judges, I think, after retirement do 
practice

An Hon. Member: No%
Mr. Deputy-Speaker: They are for

bidden to practise only in the High 
Courts where they have been judges 
and not in other High Courts.

Pandit G B. Pant: I do not know 
if the hon. Member wants to place 
commercial firms on the same footing 
as High Courts. If that be so, then, 
he should have lesser objection to 
their joining such firms, because the 
pedestals of justice cannot be sullied 
by people who may be even a little
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below the standard, and if they are 
up to the standard, then, they would 
raise the standards of justice too. But, 
that is by the way

I think they are free to do what they 
like They cannot take part in politics 
so long as they are m government 
service But, after retirement they 
can take part in politics

Shrl Braj Raj Singh: Let them take 
part

Sir John Woods who has permanent 
Secretary to the Board of Trade a few 
years ago was allowed to retire pre
maturely and join the Boards »f *n 
English electric company and of cer
tain other companies, Sir James 
Halimore, Secretary in the Ministry 
of Supply was allowed to join a bank
ing firm, Sir Lesly Rowin, one of the 
ablest officers of the Treasury, joined 
Vickers only last month So, other 
countries do trust their men
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Pandit G B. Pant:
have no objection

I am glad you

Shrl Braj Raj Singh: But how many 
are they who have taken part in 
politics?

Pandit G. B. Pant: If they are to
take part m politics, then, they can 
criticise the policies of government 
and they can also support the activi
ties of those who are engaged m 
industry, trade or commerce There 
would be no bar, they would not be 
asked to say ill of us and ill of every
one though it seems to be the rule 
with some of us here

The point reducis itself to this, 
whether government servants, after 
retirement in this country, should or 
should not be allowed to do some good 
and useful work

Well, so far as other countries are 
concerned, as hon Members are 
aware, m the United States, for exam
ple, there is a regular mter-change 
between the mdustnal concerns and 
the branches and wings of govern
ment service Men from the industry 
are appointed as government servants 
and those from government are 
appointed m industries Also, so far 
as Russia goes there is no distinction 
between the two, they arc expected 
to do everything (Interruption) I 
have no quarrel about that As I was 
reminded, I thought that I may be 
accused of partiality if I did not refer 
to Russia Well, m England too people 
are allowed to join private service 
To give some of the recent examples.

What sometimes makes me sad is 
the feeling that every person in this 
country is lacking m honesty and 
integrity, and much more so if he 
happens to be associated with public 
service We are sometimes told that 
there is a crisis of democracy, I say 
it is often a crisis of confidence I 
think we must have greater faith in 
our people When a man has worked 
honestly for 30 years, and after that 
he with the permission of Govern
ment joins a firm, then to condemn 
him for doing something as if it is 
mean and ignoble is hardly correct

Then, you have also to see other 
aspicts You want the foreigners in 
the foreign-owned firms to be replaced 
by Indians Well, there are men in all 
grades in these foreign firms There 
are managers at the top who have 
been in the firm for 30 years, there 
arc others who have been there for 20 
years If they are to be replaced 
rapidly, other people must be avail
able to replace them

An Hon. Member: Government ser
vants alone have experience

Pandit G. B. Pant: Government ser
vants have experience They have a 
good reputation Even foreigners 
believe that they can be of assistance 
to them What of foreign firms alone, 
we are receiving requests for our men 
from U N O , fi om UNESCO and from 
various other international bodies Our 
services have earned a reputation 
which has spread even beyond the 
borders of our own country I do not 
thereby mean that all of them are 
white without any spot anywhere, nor
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that there are no blacksheep in the 
fold But generally, I think, we should 
all agree that our high placed and 
responsible servants and officers have 
earned a good name for themselves 
So, if other firms wish to employ them 
that is but natural, we should appre
ciate that

What we have to take care about 
is this, that the highest standards of 
morality are maintained in our ser
vices and, if possible, in our country 
We should also see that government 
servants perform their duty impartial
ly, honestly, without fear or favour 
That is what we should all try to 
ensure If a Government ser
vant tries to show some favours to a 
Arm fn order that he may thereafter be 
given some job there, he is conducting 
himself m a dishonest way, and he 
does not deserve any sort of sympathy 
But, if a Government servant dis
charges his duties well and impartial 
ly, and after that he seeks the permis
sion of Government, what is to be 
done7 And you also know that the 
health standards are going up The 
average longevity is going up In 
other countries, the age •# retirement 
is very high, in our counfry it is most
ly 55 only They are quite in vigour 
of mind and body when they retire in 
most cases and after that, they should 
not remain idle They should do some 
work I would welcome those who 
throw themselves into public service 
selflessly and do not want any remu
neration whatsoever But that would 
be, I think, not a hope which would 
be realized fully in the case of every
one who retires, some may do so, but 
all cannot So, there is a rule already 
that Government servants of the Cen
tral Services, the All-India Services, 
cannot join any firm within two years 
of their retirement except with the 
permission of Government

That is a safeguard, but so lar a* 
this particular case Is concerned, the 
officer had not earned any pension, 
because in the Railways, they did not 
at least grant any pension. He got his 
gratuity and provident fund, and he

Companies

was not required to seek any permis
sion from Government But he did. 
So, so far as that goes, there is already 
a rule

My friend Shri Mathur was pleased 
to observe that so far as the rules go, 
they are all right So, the question 
is, of the administration and 
application of those rules If there is 
anything wrong in any case, then I 
am to blame, the Minister concerned 
may be to blame, but the officer con
cerned is not. He has had my per
mission and I have given him permis
sion to join the firm, and I look into 
the matter as fairly as I can If a 
man of 55 wants to render further 
service and also to help himself, then, 
unless something comes m his way 
which would conduce to the raising 
of the standards we should tell him 
that he should keep aloof, but, if 
otherwise there is no objection, I do 
not see why his talents should not be 
utilised

As to the advice given by the Esti
mates Committt-e, action was taken on 
it, and these hon Members who have 
seen the report of the Estimates Com
mittee for 1956-57 must have noticed 
that the Estimates Committee have 
themselves said that several steps had 
been taken Then, on the advice of 
the Estimates Committee, we have 
imposed a similar restriction on all 
engineers Firstly, it was confined to 
Class I alone, and on the advice of 
the Estimates Committee that it 
should be extended to Class II also, 
we have imposed that ban on Class
II,—that all engineers need not join 
any contractor and they should not 
act as contractors to Government 
except with the special sanction of 
Government

18 hrs.

Similarly, for income-tax officers, 
we have the rule which I hope will 
be issued shortly, that they will not 
be allowed to practise before income* 
tax officers, so that having served in 
the same department, they may net



5867 Diawtfen re 1? DECVMBKR 1M« Employment ttf E*tir«d 5^8
Officials in Private

Again practise before the people who 
have been perhaps their subordinate* 
and who may have had dealings with 
them previously. It is also a rule that 
permission should be given to officers 
to serve only in Arms with which they 
had no dealings in their official capa
city. So, that is another safeguard 
and it is now applicable not only to 
those officers who get pension, 
but also to those officers who 
do not get any pension, such as the 
railway officers, who get only gratuity 
and provident fund That was another 
recommendation of the Estimates 
Committee that those officers who get 
only gratuity and provident fund also 
should be brought within the purview 
of this.

For them it has been provided that 
while we have no control over them 
because they do not get any pension, 
they should be asked to give an under
taking that after they have retired, 
they will not join any commercial or 
industrial firm for two years without 
the permission of the Government

Then, certain other observations 
have been made by the Estimates 
Committee and we have again address
ed the Ministries here in order to And 
out if anything more can be done I 
am just reading out from a memo
randum which we have circulated o 
the various Ministries:

“A review should be made by 
all the Ministries to determine to 
which of the Class II posts under 
their control orders similar to this 
Ministry’s Office Memorandum
No .............. should be extended
keeping in view the need to main
tain a high reputation for moral 
standards; and, whether non-pen- 
sionable officers holding all such 
posts would also be asked to give 
a suitable undertaking when they 
are paid their gratuity or provi
dent fund."

There are also certain other sugges
tions made. So, these q-iestions are 
constantly under review and we are

Companies 
as anxious as any hon. Member ot this 
House can possibly be that our public 
standards should not deteriorate. If 
possible, we should raise them still 
further. And, that is but natural. In 
a free country we have to trust our 
people and we have to see that they 
are also given opportunities for work 
and at the same time that the present 
great undertaking in which we are 
engaged, of raising our production 
still higher and higher, does not 
suffer because of any artificial handi
caps want only introduced or imposed. 
That too a  one of the considerations 
which we have to keep in view.

So, while I would welcome any sug
gestions for achieving the common 
objective, for enabling us to work 
better and in a more efficient way, 
and to see that not only integrity, 
honesty but not a shadow of any sus
picion about any Government ser
vant’s incorruptibility can ever arise, 
I would also like hon. Members to be 
a little generous to them and also to 
those of us who have to act in asso
ciation with them.

Shri S. M. Banerjee: I want to ask 
one question The hon. Home Minis
ter has stated that the retirement age 
is only 55. May I know whether 
there are no instructions under which 
re-employment can be given to these 
officers when they are physically fit in 
the public sector itself?

w* m r nr
r̂c-farsrn? i fk r H  m n fri sras* *t 

TtfaTTffSrWW f  iftTiT? if ft vjfr qft 
* T 3 f t  $  M  * ! T T  i t  f  1

*|FTar ferr fa  ?sr srewr <n: *2

5  ftr ^
fa m  f t  1 3*r $  IW  fira
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* *tt *  <5ft amrw
jpjrt <P f a '  f r  3TT* fo
5*nr^F^«ft5*n<twrr«fr ^  
3 tflr aft fqrft aR# TO
ETVR 3ft f^nfr  ̂apmT $  ^  5* 
STfaftfi* | ‘, * t * f  *  WT SW Rf f t  I ifr t  
wrf v t f w f s r ' ^ a r r r ^
^TTMT^rrfPp

3*  $  f a *
btc* w sk  flremr far 1 $  3 *
Vt f̂ PTRT fiRTRI ̂ i^ii  ̂far >̂1
v^w m fr^r
%% *f> s w  fc, *1? mt^tt |  fa> 
« r  qft 3ft * * r f f  f , 3ft $  <ft»r f  
TfTsp fH  vtf irf^mr $t 1 5*rr<t
•nerg *rf #sfrr |  \ j  *m

TO>3KT?%,*4i,HQ,i><*tt
g far fare ?rc$ % #  ? r v r t ^ T f tt, 
*tfaf qfs5TT ^ l ^ r v t  <TTO% $ f &  

w t
1 1 ^  5rtNrr ?r$f f  farcr 

%**r*Jt3Frar *t 5«tirfiNN v sfavtf 
Piwwr t«rr j t  1 *r^ eft Pressr
3?ct gt <nftar 1 1 3 r * t f t * t f  q f t  *T?T 
*tto tft *r$ srra- fa? > r $  <rto « r t  
^  ̂  ==rrf»r ^  ^  jn̂ T5ft*r *"
3ft sanfan: f ,  ^*r scruff
spr w ? i  3snn srm, *r? sta ^  
$ 1 q;*fl wra- Ji^t t» *t$
3*T a VflRT *T 33TCT 3n*T I f*T
f  fa? 3 *  v  *w p r  sr <5nrcr ^ s r t  srnr 1 
#fa*r »rpj3t ^  ^t ^ s m  3rr stcktt

Y,ooo^ ^ ? T 5 W I ^ ^ ,
3?t % ft, ^  *t$ &r *t srnr

nffafr sr$r f  1 '*r vf snrnsr-
*T£r **r vr m r*  ^=tftt f ,  w
nr? wnr ^ t h t  f  f3Rr «st
l^rf *TTT IK  x rx r ft *\ ?r«s %
<t 3rrjt f  ft? tpr '*et vr fflnrTar *r  $

*̂t «rtot t  \ % *n*nu j  f a &
W ̂  3WTST f̂tfST WT W ̂

*rcpr sr̂ f f  ^t ftrt *M t
T5R ^«F7 OT ^  fnc# ^  
^ IR  ? f?Wf"T *fU 3CTTOT
Jt ^  fir afhr '  r̂4f ? A f*ffcrc
v^rr ’^i^rrg'fv^rftTra 1

Shrl Barish Cluuidn Mathnr: Might 
I  inform the hon. Member that la s t 
month an officer has retired, who was 
offered Rs. 8,000 from two countries 
outside and a firm from here another 
Rs. 8,000 and still he has accepted the 
job for Rs. 2,900 for the benefit of 
Rajasthan.

Shrl Braj Raj Singh: He must be 
appreciated.

»f * ^  *f «F5T fa  s^Tft Tt^irerr ?n£f 
I  I *W «fV S*TRV 5Rq» % *t# VTV *fOT 5Tff 
I  fair ^»T 5^ t  ?ri%%5T ^ft f^ T T J ? r  
7*1+) 5RPTT*T T'̂ l I 3Rf Vt «T̂ T ?5T TOT 
| far ^rrd ?rflr#3r ^  5fWf vt 
*TPT '̂T0 Wto ll WTcft f ^  
%pft % m ft |, ?ft^TTTr f t r  '^j 
^tarraTt 1 s*t I  f% ?̂ r
K P T  ^ T P T T  fM T ^ t
ST fens T 1% f t  f  t Wfsp'T 3ft W T C  
?  ?ff*T JH V ^T iW f  *ft ^11  ̂
v f t T ' # * i T T  i r ^ t ,  a r ^ a r  w « T > f f ^  
^TcT5 I A f o f e r  ^ T T  ^T^cTT {( ft? 
f ^ s f t q ' ^ t  V g j ^ r f t n J  3|tpp ? f t * « f t «  
**5$o tu t  t o  «fk  35$ #  
fXCTZR fnp*«rnrtf5 ftWT I
¥ t e  TJ5fo l ^ f  t  J ||4 t
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Tflr 5^n, ift «fl> *Yo i w «  ft*
wtPtcr: $, #Pra r<n»mn-

# z  art Pf
Tft «RJWPT vrqsfr f  i fa  *WTfz 
WNn 5* fT *FPT VTtft $ 1 3 ^  
m *  fsrf?**r ̂ *ft **rrf Pf $at*rr?rft 
3 *p ft  q v  st»t *tt  >  T » m  Prc * m  1

**fV rTTg- *ft «ftr lift *TT an 
viTefi- 1 1 ^ j ;TT *ct^it ‘ f f  W T^f 
<rs?*ft*nff̂
*»ft $ 1 wt **$ far* *?t ar*r?r

p F f^ sfh ffv ryr^ n r^ fira m  
S t f t  f a t f *  f a  - 3 ^ f ^ t f t  f t  ^ T  ^  
3*T V t  •? «TPT fiVTT Wllfl I ^ f t  fa<TFT $ 
SW* ft#  V  WT™T * t  f t  *fm  fe*TT
3 n w  1 4  ^ffrr j  f r  ^
Vt^farW VT dO*nl »fft f  * 'iHK'i 
> fh tp t ?*r <rcf ?rff fftrr Pp s.
T ty  4' q^r ^?t  m t

*tt jprncf fW *fn?
*$$ WPT ^  HPT I f l f  iT^ffq^ «nf<wrar 
a r t f , ? ? f r q m ? q f t ^ f t r  ^ar 
A *n r  f t  3ft sfftr f , * i f  
sfasr ^ f  f  1 4  s s  fog s m  ^  *ti\
% fH ^ r jfrt ^t̂ it if ft? aftsmnr 

?m ?rr?T>r^ ^  ■ 
«m r«T^ rvvr< r® r% i5 [ T T ^ v m r ^ t  1

w trf % «TPTTf TjplT ^ n f^  
^  ^T 3 ^ T  Vt JG q ff «fTRT =5fT̂ ,
* f N r  ^ r A < f t o q f « [ < t i f f ^ T r ^ T #  t 1
3%  «RWT5T fTTHT *rif#  1 1 *TfT T t  w  
K Tf % «F7#  V  Is j f*TT ”t  5T$ *TCTT
*ff | Pf f*r ft <?«f «tPrt vt ̂ mr
T ^ T ^ H R T ^ i  ^ T ( { ?  V t  fis^TT3*T W I T  

f  v f t  q?ft 
f  Pf ̂  gRcf * t $tft #*rnff* fa* 
* t f  w w  *rff$ 1 wnrf 1 4*T5*rrc?iT 
$  Pf vtf ift «T*re 5̂  ^  %Wf w?r

a p F T s  < r fr ft  v t  a p r o r  «rf«fr i 
# P F T  3T?t »TT f f t t  # e# ^  ? t f t  f ,  
* j f * r o t  f W V  f  gr> w t  ^ f t  en^s 

v t  s t r  vt v fovn : *1#

» w p w f  T t  < * R T  ftf*TT 5STFH ?
4  M ? r  v p r r ^ r r  j  %  w  * 1%
T O  f/St  ^ ftT  9 V ^ t  f a w f t
Ufa iprr  ̂ «i5 *pft *r^iw
* p f  * P f t  ^T^t^T < T R  ;5 5̂ T  V T T iT  ^
^ x f f  « i k  s R *ff v t ,

f i ^ i  f  P f  a i^f 
arnn: l ^ t t t  n t * f f  «ift s fo s s T  ft? ft  i ,  
ar^f*r g ^ flfil« 3 l ^  «F7rn ^Tfa’ ( 

w r t  ? rft 1 1  f t # * *
*RTT ?frJTf^ ftjfT5F?R^«P fspw 
j r w  Fw*T w  5®| firpgy fTTf ?ftr 

t *rfr eft
tii'H mi ?nr *iiO R̂T I
jfijr 9W t i  fff ^  ^1

^ i f  v r r f  v  srsft v  f i w r  
V i  ? fW f v  ^  ^ t*rr 

frrnt^i 
5fr»r t ;  f r ,  f^ R W
•ft ff, m  t  v*r
ju ?  * f  <t ^  1 h  f5 m t«r m
f n r  t ,  ^ r  w i t  « p *  «t « t

p r r  t  «ffr»r * *  $  1
5f t  ^  v r  I ^ t  T ^ FT T  = « n f^  P f
?*TR tTG# TC*»TO
T ^ t  % I t  T ^ T T  = ^ T % f f%
f a m y s  ^imwr «m sn r^
f t  arrar t ,  « i n  srnr *m s ^  if t *

i ^rrt «r?r f^ rr
% f i R T ^ #  =F
t  >ft ^ r  f t  i
* N t  V  f t w  V f T  f t f  
< t f t w , P s r  * F w r t  t r i m ,
v n ^ i T  f t ,  *r?  ^ n r  ^ f  s ( . w i  
s r f f t  1 f « r  W w  t ^ F  n r
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*wwr «rc fw  firwTT
v ctt 1 1 f t tit swr vr f*Fft 
firm  t  smrw Tfr $ wt ** 
firm* w (tar ?Tff vrm , *»rf 
V^fT 1

anst a v  PnrtT v rfra w f. fawfa 
*  vtimPT, swra* 5  qYmrre, wtft 
*r*ft arm fH t, S f**  farcr m sW f 
$  *? WIT ITT Twf tf«rf$,
ftpr i t  swpw  * #  xfrr t  «rr, 

*r*t afr ^  * f r ^ ,  <r*it 
*n^w #  ifr «or ftr t  *rwm

$  VTRT *  «PPTT | ,  *
WIH*TT *ng»TT f t  W  W  V * * t ^ 
* R T  p R R T  ’S ^ n V T  4d( ^  WfT

#  I w i VT 3?nVT ftRRT
« t  t  * * *  ^  ^  ’
A  M t  «rcr «tPrt vr*rw  * t^ ^ tt
WHPST. **t *TCTT $** *3**
*t ®rrr sttptv^rrr ,wif*r& awtfflfiir 
vfW aft*fr*rnwjPF ft  * f  vptvtstt 
*nff* 1 «mr a s#  faw few w  im tfoft 

awror | ^ t  fo r*  Omrr 
arnr ̂ tT̂  fa fara fsnrrr w vnr 
ftwr ft, Vî qd i^ pn vr W ^T TT 
gm fottT vr* t i f i R i  $
f *  w*i m m  firo tf ®r*?iT t  f t  
FhwfaRPft «WT* WSWfo?*ft

« m  * * t f  tu fas <nw*r 
iptw «ft fawft ^  ¥nm vr«r 1 *rf wt*r 
fasfr *  w f*w  * * 5
VT !3*fT JB{ yCM *TBTT TOW f  «flT
sw# «rM  v w v rr  $ $ $ , tft 
<mw *  f t  *TT# I *Tf mfjRT VWT 
fii» «rnrnni w t  wf fwurr 
fm rn *Tfr ft?n 1 ^ftsr t m  
v.w f»nw t  ^  r̂Wf 3? 5*rf*RT
ft?ft f  1 ifpvt «irw »tftw
^r wrfr wrf|£ i

im  ^  nrp wnr %  w #
Wt*T T¥t *1̂  t» ’TRT t,

vnff «pt «r̂ arf &  v * w  
«WWVTW«Rft fa ^ T  «PRTfv 
wnr ^ f^ m
TT"r <rmPw<i PMfty r f 
1 1 vtfsm *pt ^  ^?r te. wft
Wl fipff 'HTf# Trsrftftwft,

t o t W  wr^^lf, ftrcr
^ r  «ttt vwfirflf
f  1 f»rrt $  im fim f «pt v tf  
W H 'H f t f t  *nrr 1 1 f*rrtt vt
far t o  wrsft t  1 WW fJffT v>

«frT (w ?t W R i 1 1 ipr 
irWr JT ?  ?fk  v| fv  f r  wWf #  
9TPRT «T̂ t '35T <i+d, Wf ITff •Tft 
f  I «PR W TT3T ^ if ?fr #WT 

<rttv ft  ^W!r ti ^ r  vr 
i^r<nfv ? r f t v r ^ t  I

A VrPfT VX?TT ^ fV HTVTT T̂W-
farernr #  #  *u»r ^  ^ ft fra ft
»nfRrw^ ft  T^t|^r «rcoTR Tw»ft 
fflr *if «ft sni^ «R»ft fv  aft franr 
p fv t f  T V f?w 5TPJ ft  ffRT t  
wf fspnr v*r ^ *»*r m f o ?fto ^ro 
as# v»TT5fl»ff tc Kft hpj; ft  
f w w r f v n r  ?r ft, faraw «rWf w 
jr t m  *fiw5Ti f  *ftr t o r

Shri /agjivan Bun: Sir, I have not 
much to say now, after what has been 
said by the hon. Home Minister. Most 
of our officers in the Railways are 
serving the Railways according to an 
agreement executed between the 
officers and the Government and In 
the case of officers who are serving 
for the past so many years, the agree
ments were executed on behatf ot the 
Secretary at State and the officers. 
The basic difference between other
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Government officers and the officers in 
the Rfc'lways is this Whereas in the 
other departments, the officers hold 
pensionable posts, on the Railways, 
the services of an officer can be ter
minated by six months’ notice given 
to him by the Government, or ne can 
give up his work by giving six months 
notice to the Government of his inten
tion to give up the Railway job, and 
do something as he likes I am sure, 
at least my hon friend Shri A C 
Guha is aware of these rules, because 
he had to deal with these matters first 
He cannot claim that he has no know
ledge of these things After having 
firsthand knowledge of these things, to 
raise these objections was not quite 
charitable to the officers or to the Gov
ernment He was repeating whether 
in their case a two year period or a 
three year penod was necessary or 
not I am afraid he was himself con
fused when he was trying to confuse 
what I had said on a previous occasion 
in this connection The matter is 
quite clear and quite simple Once a 
Railway officer or official completes 
his penod of work or superannuates, 
and once his provident fund and 
gratuity has been finally settled, we 
have no hold on him He is as good 
a citizen as any other citizen and he 
is free to engage himself in any 
avocation that he likes

In the case of this particular officer, 
as I have stated, before the discussion 
started, he took ample precaution to 
inform the Government well m 
advance and to seek the permission of 
the Minister concerned and the per
mission was given So, there was no 
lapse on his part though he went out 
of his way to seek permission where 
it was not necessary even to seek We 
cannot blame him

I need not go into the question 
whether after retirement, a man’s 
administrative or technical experience 
should be utilised m the country or 
not That has been very ably and 
very llluminatingly dealt with by the 
hpn. Home Minister himself We are 
short of manpower, especially of 
experienced administrative and

technical manpower and their service 
has to be utilised If the Government do 
not, due to certain considerations that 
come m the way, grant them extension 
or re-employ them, the question is 
whether their talent should be wasted 
or it should be utilised m the private 
sector There are occasions where we 
extend the service of the officers or 
give them re-employment But, there 
are other occasions when we could not 
do so, not because we do not find the 
officer efficient, but we feel that there 
arc officers below him who can 
reasonably fill the gap and if we do 
not retire the person concerned and 
promote the people below him, perhaps, 
discontent may be caused in a num
ber of officers who may look for pro
motion m the chain of one retirement 
These considerations come m our way 
Where an officer may deserve exten
sion on account of his ability and 
efficiency, these considerations make 
us retire him If these persons are to 
be utilised either m the private sector 
or in the public sector, I think it will 
be good for the country and to the 
benefit of the country And it is to 
the credit of the Railway Board and 
Railway officials that practically all 
the Members or Chairmen of the Rail
way Board who have retired have been 
taken for running commercial or 
industnal undertakings either in the 
private sector or in the public sector 
None of them today is sitting idle 
They have been taken either by the 
public sector or by the private sector

The Minister of Commerce and In
dustry (Shrl Lai Bahadur Shastrl):
Perhaps we have to ask for one more

Shrl Jagjivan Ram* The Minister of 
Commerce and Industry says that he 
has to ask for one more from the Rail
ways That goes to the credit, effici
ency ability and technical skill of the 
officers who have been m the Railway 
Board either as Members or as 
Chairmen^

Shrl Braj Raj Singh: What about 
past contacts7

Shri Harish Chandra Mathur: Will 
you not recognise their right to work’
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Shri Jagjivan Bam: As regards
their past contacts, the Railway Minis
try or the Railway Board does not 
function in a vacuum. It has to deal 
with businessmen in this country. They 
have to come in contact with them, 
not only because they are our con
tractors or suppliers, but I say that any 
person who deals with anything in this 
country either in the matter of trade 
or commerce or industry has to deal 
with railways They have to deal with 
the railways, and if hon. Members 
think that there will be parties avail
able in this country who will have no 
dealings with the railways, 1 am afraid 
they are not appreciating the reality. 
Everybody in this country who counts 
in trade, commerce or industry has 
to deal with the railways in one way 
or the other. They cannot function 
without the railways, and therefore 
they have to see high officers, either 
the General Manager or the Com- 
may not be in connection with some 
merdal Superintendent or the Chief 
Operating Superintendent who in time 
may come to the Railway Board a? 
Member. Transportation or Commer
cial, and they have occasionally to see 
the Members To see the high officer*, 
contracts or some supplies, but m con
nection with their own difficulties

Shri T. B. Vlttal Rao (Khammam). 
For adequate supply of wagons

Shrf Jagjivan Ram: May be for 
adequate supply of wagons, may be 
for quick transport of certain goods 
which may affect certain industries in 
Hyderabad or even Kerala So, they 
nave to have their contacts, and if my 
hon. friend Shn Braj Raj Singh thinks 
they will not have their contacts, I am 
afraid that he is not appreciating the 
real working of the railways
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In addition to that I may say that it 
no stage had this officer anything to 
do with any contract of this sort. In 
the Railway Board we have different 
portfolios for different Mwnbers. It 
functions on a functional basis, and 
this particular officer had not to deal 
with the commercial side in the Rail
way Board. That was to be dealt with 
by the Member, Transportation and, 
of course, the Financial Commissioner.

Shri Braj Raj Singh:
have contacts.

They must

Shrl Jagjivan Ram: Then it will be 
wrong to connect the question of con
tract with the officer concerned. It 
will be unfair. I have placed before 
the House the sequence of the dates 
when the Officer relinquished office 
and when the contract was awarded.

As has been said, tenders were 
invited. Certain extracts have been 
quoted by my hon. friend Shri Guha 
from some affidavit given by the Chief 
Commercial Superintendent of the 
Eastern Railway The figures which 
he has qnoted were on the basis of the 
basic rates given by the various con
tractors or tenderers. When the cal
culations were made on that basis, of 
course Vallabhdas Agarwal’s was the 
lowest That is what he wanted to 
make out Then, my hon fnend Shri 
Mahanty has also quoted certain 
particulars to show that the quota
tions for ccrtam items in the tender 
from other tenders were lower than 
Bird & Co That is correct. But 
calculations were made on the basis 
of all the items taken together, and 
on the quantity of goods to be handled. 
When that calculation was made, the 
figures quoted by Ballabhdas Agarwal 
were the lowest, and those of Bird & 
Co wpre the second lowest; and those 
of the three other parties were much 
higher than they When the question 
of lead factor was taken into con
sideration,—that was a very important 
factor, it is true that for the past years 
on the Eastern Railway, they had not 
figures of the lead factor, but on the 
North-Eastern Railway, they had the 
figures of lead factors of the previous 
years; and after examination in the 
light of that—it was found, as it is 
clear from the statement that was 
placed on the Table of the House and 
also circulated to the hon. Members, 
that the rate of lead given by Bird & 
Co was considerably lower than that 
of Ballabhdas Agarwals’s. When the 
lead factor in the light of the previ
ous figures was taken into considera
tion and examined.........
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Disctursion re

Shri A. C. Guha: What payment has 
been made on the lead factor during 
these last two years, under the con
tract of Bird & Co 9

Shri Jagjivan Ram: 1 am coming to 
that also It was found that Bird & 
Co's was the lowest

Shri Sinhasan Singh (Gorakhpur) 
In the specification of the tenders 
invited, was the lead factor given any 
quantum7 Was any quantum of pro 
perty taken on the lead factor’

Shri Harish Chandra Mathur: It was
shown as nil

Shri Jagjivan Ram. I must admit 
that it was by mistake that in the 
tender they had shown it as nil, 
because under no contingency was the 
lead factor going to be nil

Shri Sinhasan Singh. If it had been 
given as ml, then fresh tenders should 
have been invited giving that lead 
factor to the other contractors also

Shri Jagjivan Ram. As I said, it was 
a mistake But the tenderers were 
wiser than the administration, and 
they knew that there was going to be 
lead, and therefore, they quoted for 
the lead

Shri Vidya Charan Shnkla* In the
lender

Shri Jagjivan Ram: I am not yield
ing

Mr Deputy-Speaker. If the hon 
Minister is not yielding, then the hon 
Member must yield

At 6-30 p m we have another dis
cussion If the hon Minister’s state
ment is not complete, then he ma> 
lay it on the Table

Shri Jagjivan Ram: No, 1 have no 
statement to lay on the Table

I was saying that when the lead was
taken into consideration, it was found
that Bird & C o’s was the lowest, but
it has been substantiated further in
the light of the experience for the 
past two years, after the contract has
been given Calculation has been
made that on this basis, for the last 29 
months, on the traffic handled, taking

into 1 onsideralion the lead factor also, 
the amount paid to Bird & Co is 
Rs 23 lakhs If the Ballabhdas 
Agaruals’s tender had been accepted, 
taking the lead factor into considera
tion, the amount that would have been 
payable to them would have been 
Rs 28, lakhs So, there is no doubt 
•hat the lowest tender was accepted 
af t< r due consideration in the Railway 
Board

My hon friend Shri A C Guha was 
not properly informed when he said 
that it was d< 1 ldt d bv one officer only, 
namely by Shri K ilyanaiaman Of 
com sc, he deals w ith that But it was 
decided with the concurience of the 
Director of Finance and with the 
approval of the then Deputy Minister

About Ballnbhda Agarwals, I shall 
not say much Perhaps, many Mem
ber are aware of his credentials So 
the less said the better

Shn T. B Vittal Rao (Khammam) 
The less said the better

Shn Jagjivan Ram* Many Members 
are aware of his credentials

Shri A. C Guha I have never 
pleaded for anv particular firm

Shri Jagjivan Ram: I do not mean 
that Shn A C Guha spoke about any 
paiticular firm

Shn Narayanankutty Menon
(Mukandapuram) Anybody who has 
travelled by trains will remember him 
for his life-time

Shri Jagjivan Ram: Then, my hon 
friend Shn Vidya Charan Shukla 
raised a point about certain sub-letting 
and labour troubles I may inform 
him that I have received certain com
plaints about Sakngah and Manthan 
ghats, and about Shalimar I am 
looking into both of them The fate 
of both contracts will be decided m 
the same way I may assure him that 
it will not m any wray be discrimina
tory

I think I have covered all the points 
As regards this officer, I will repeat.
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[Shri Jagjivan Ram] 
in addition to what has been said by 
the Home Minister, that he has served 
the railways and the country with 
honesty, integrity and efficiency.

Shri T. B. Vittal Rao: Let us take 
him into Hindustan SteeL

Shri Jagjivan Ram: At no stage had 
he to deal with this contract at any 
time. It will be unfair or uncharitable 
to connect him in any way with this 
contract. This contract was decided 
purely on merits and was given to the 
lowest tenderer.

Mr. Depnty-Speaker: The discussion 
is over.

Shri S. M. Banerjee: My question
has not been answered.

Mr. Deputy-Speaker: It has been
answered as far as it was possible to 
answer.

Shri S. M. Banerjee: It has not been 
answered.

♦TUNGABHADRA HIGH LEVEL 
CANAL

Shri Nagi Keddy (Anantapur): I
rise to discuss a problem which is a 
life and death problem to millions of 
people m Andhra Pradesh It is the 
problem of the Tungabhadra High 
Level Canal which has been included 
in the Second Five Year Plan, but 
which even after three years has not 
yet been sanctioned It mainly covers 
the most famine-affccted areas of 
Rayalaseema—Bellary, Anantapur and 
Cuddapah districts—and it is for that 
reason that the Project has been under
taken, even though it does not come 
up to the standards of general irriga
tion projects.

After three years of the Second 
Five Year Plan, we were told by the 
Central Government that the project 
was not being taken up m full for two 
reasons One, of course, is the reason 
given to me in October when I was 
told the Project was not being taken

up in full because it did not come up 
to the standards of productivity 
generally accepted by the Irrigation 
Ministry. Last month, we were toid 
that the project was not being taken 
up for immediate construction for the 
reason that there are not enough 
funds. They say that it is for this 
reason that they have planned a self- 
contained Project which is smaller 
and which will naturally irrigate not 
even half the acreage originally 
planned I hope within the ten 
minutes I hope to have, I will be able 
to convince Government of the neces
sity of this Project in the interests of 
the Government themselves and the 
people.

To say that the Project is not pro
ductive enough, and, therefore, it is 
not beme* taken up in full, is an argu
ment which reminds me of one thing. 
If the Government go through the 
history of Rayalaseema, especially of 
these throe districts, they will find 
that this is a tract which is subject to 
famines very often As a matter of 
fact, the monograph of rural problem's 
in Madras published in 1947 by the 
Government of Madras says of this 
tract

“One good year is being follow
ed by two or three bad ones The 
principal famine area of this 
province is this area Nowhere is 
it more true that argiculture is a 
gamble".

It was for this reason that the people 
of that area have been fighting for 
this Project for the past 50 years, and 
it is unfortunate that even after 
independence—ten years of indepe
ndence—we have not yet get this High 
Level Canal The Project itself was 
started in 1945 The dam is construc
ted, the Low Level Canal is there But 
the High Level Canal which is neces
sary for this particular famine area, 
which is characterised as an area 
where agriculture is a gamble, if 
being refused sanction. It is said that 
in 16 out of 23 years, rainfall la

•Half-an-hour discussion.




